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Delwery of Books (Publzc Lzbranes) Amendment : Io7'1"

t“ the fO].lOWing Sectl@nl-shall Substltutxon
of new sec--

be subst1tuted namely —.' - S o tion for
: . . section 7,
“1. Th1s Act shall also apply to books and newspapers pub-. AfPRhcatm\n
lished by or under the authority of the Govérnment but shall bookcst f;l’ld
not apply to books meant for official use only.”. gg‘gﬁgﬁggr; ; ;
Government.

- THE MOTOR VEHICLES (AMENDMENT) ACT, 1956
AcT No. 100 OF 1956
An Act further to amend the Motor Vehicles Act, 1939.
[30th Dece'mber 19561

- Be it enacted by Parliament in the Seventh Year of the Republic -
of India as follows: —

1. (1) This Act may be called the Motor Vehlcles (Amendment) Sh((;rt title
Act, 1956. _ mont,

) mencement,

(2) It shall come into force on such date! as the Central Govern- Amendment
ment, may, by notification in the Officiall Gazette, appoint, and of sectien 2.
different dates may be appointed for different provisions of this Act. .

F,__-zlc Moo

Ael1s3g, .
’4 8 1o

a person engaged in colle
lating their entrance /n
and performing su th

(2C) ‘co } ¢tor’s licence’ means
a competent authority under Chapter
person/si)emﬁed therein to act as a conductor;

-

1(1) 16th February, 1957, for all the prov151ons except clauses (b) and
(e) of section 17, sections 18 22, 32, clause (a) of section 38, clause (a) of - -
#ection’ 60, clause (b) of sectlon 61, clause (b) of section 85 clause (f) of ’
section 98 and section 101, vide Notlﬁcatlon No. S.R.O. 491, dated the "th
‘February, 1957, see Gazette of India, 1957, Pt. II, Sec.. 3, p. 300.

(2) '1st August, 1957, for clauses (b) and (e) of section 17, section 18,
clause (a) of section 38 clause (a) of section 60, clause (b) of section 61
and clause (b) of section - 85, vide Notification No: SR.O. 2291, -dated 5th
July, 1 _7 see Gazette ‘of Indla 1957 Pt 11, Sec. 3 p. 1508. .




. - Motor Vahzcles (Amendmenr) , S [AC‘TQIOCIS
;,(d).\after clause (5) : :

“(5A) ‘driving licence’ means the document issued by
ompetent authority under, Chapter II authorising the

namely:—

“(9) \‘heavy motor vehicle’ means a transport vehicle or
omnibus the registered laden Weight of which or a motor car

“(h) for clauses (13) and (14) the followmg clauses shall be
substltuted namely:

“(13) ‘light mptor vehicle’ means a transport vehicle or

omnibus the registdred laden weight of which, or a motor car

. or tractor the unladép weight of which, does not exceed 6,000:
pounds avoirdupois; : : ' :

(14) ‘medium motyr vehicle’ means ‘any motor ‘vehicle
other than a motor cycle, invalid carriage, light ~ motor
vehicle, heavy motor vehjcle or road roller;”;

(i) in clause (I16), for the\ word “locomotive”, the word .

““omnibus” shall be substituted , ,

() in clause (18), for the woyds “used solely upon the
premises of the owner”, the word) “a vehicle of a special type
adapted for use only in a factory o in any other enclosed
- premises” shall be substituted; ' B

clause shall be inserted,

namely:— =

' # (ZSA) ‘omnibus’ means any mytor vehicle constructed
L or adapted to carry more than six Nersons excluding the
) drlver,”, ‘ N o :

" (1) in clause (20), after the words “isSued by”, the Words

- “the Commission or” shall be insertedy

(m) for clause (26}, the’ followmg clause shill be substituted;
‘ ‘namely:—

“(26) ‘registered axle weight’ means, in Pespect of the
axle of any vehicle, the axle weight certified an¥ registered
. by the registering authority as permissible for that axle;”;

Rep.by Act . SEoF198c>.




3. In sub-section (1) of section 3 of the prmmpal Act,~ Amendment

(a) for the word “licence” occurring in both the places, the of section 3.
WOI‘dS “driving\licence” shall be substituted; - '

(b) for.the ords “public service veh1c1e” the words “trans
port vehlcle” shall be substituted

4; In section 6 of the
ever it occurs, the words-

rmc1pal Act for the word “hcence” Wher- Amendment
Ndriving licence” shall be substituted. of section 6.

5. In section 7 of the prinkipal Act,~— ‘ ‘ ‘ g&:ﬁg::f

(@) for the word “licdpce” wherever it occurs,  the words. .-o.wui
“drwmg licence” shall be sukstituted; ~

(b)_ in sub-section (6), for _the first proviso, the following

“Prov1ded that, where the
drlve a motor cycle or a hght

(¢) for sub-sectlon (7), the followmg sub-sectlon shall “be
_.substituted, namely:—

“(7) The test of competence to drive shall be carried s ,
in a vehicle of the type to which the application refers. and
for the purposes of Part 1 of the test,— \

(@) a person who passes the test in drlvmg a heavy '
motor vehicle shall be deemed also fo have passed the
test in driving. any medium motor vehicle or. hght maotor
vehicle; - e : '

1512 M of Law—135.
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Amendrasnt

of section 8.

Insertion
~of new sec-
uon 8A.

Ad Jitiens

to driving -

licence.

- motdr vehlcle sha]l be deermed also to have pas "the
test in driving any hght motor vehicley " £

¢). for the: words. “five rupees”, the words “eleven

in-the prov1so for the words motor car”’, the words

(a) for ‘the word “11ce ce” wherever xt occurs ’che words
© “driving lieence” shiall be: st '

(b) in sub-section (2),—

. (#) for the words “p. blic sefvicg -vehicle”, the words
- .. “transport. vehiele” shall be\substituted;.

(i) for clauses (b) to (kY, both inclusive; the following
clauses shall be substituted, nymely:—

e ‘f(b)",inval‘i_d_car_xiiage,_"

' (e)-light: motor vehicle; :
(d) medium motor vehicle;.
(e)-heavy motor vehicle,.

© (f)iroad: roller, '

(9) motor vehicle of a speeified, description.”.

7. After section 8 of the prmcxpal Act, the follpwing section shall
bn mmﬂseda namely —

“8A (1) Any person holchng a. dr1vmg hcen e issued under
thls Chapter who 1s not for the t1me bemg dxsquah ed for holding



(8) No fee\other ‘than a fee for ‘the test-of competence to

\ ~ drive shall be c¢harged for -an addltlon to a driving 11cence under
thls section.”. : :

| 8. In section 9 of the pxincipal Act,—

“ments bounded by India” shall be omited;

the ‘licence was 1ssued” the words “in. t#
‘gubstituted; ;

- the-words “transport yehi¢le” shall ‘be-substituted;

-tomltted

| (d) in sub- sectlon (4),

ﬁe17' by Aet  (Forio6 ©

~ (a) for the word “lidence” wherever it oceurs, the words
“driving licence” shall be Substituted;

(b) in sub-section (2),—

(i) for the words an
vention relative to motor txaffic .concluded at Parig on the
24th day of April, 1926, or of\any Convéntion modifying the
same”, the words “any International .Convention relative to
motor traffic to which the CenYral Government .is for the
tlme being a party” shall be substituted;

(i1) the words ‘“‘or in. the French .or Portuguese Settle-

(ii) for the words “in the State or ettlement in which

3t “State” shall be

() in sub-section 3),—

(i) in clause (a) for the words “public servige vehicle”,
(ii) at the- end of clause (b), the word “or”

(ii1) clause (c) shall be om1tted .

(i) the words “or French or Portuguese Settlemen'

bounded by India” shall be omitted:

& ‘~§ i

a licence to\drive as a paid employee or to drxve a transport"
veh1c1e

Amendmcnt
of section p,

figures “the International Con:




3 Substitution
3 of new
section for
section ro.

Currency -,
of driving
licence,

-Amendment
of secrion 113

i (m) for the words . “the: State or Settlement” the words
“that State shall be substituted. .

9 For section. 10 of the principal Act, the followmg sectlon shall
be substituted,\namely: — '

“10. A driving licence issued or renewed under this Act shall,

- :‘sub]ect to theprovisions contained in this Act as to the cancella-

tion of driving\licences and the disqualification of holders .of
.driving licences\for holding or obtaining driving licences, be

' , effective without \renewal for a period of three years only, from

the date of the issMe of the licence or, as the case may be, from
the date with effech from which the licence is renewed under
section 11; and the driving licence shall be deemed to continue to

be effectwe for a peNod of th1rty days after the date of its
-expiry.” . .

10. In section 11 of the principal Act,—

~ (a) for. the word “licénc®” wherever it occurs, the ‘words
“dr1v1ng licence” shall be substituted;

(b) for sub-section (1), the, following sub-section shall be
—-substituted, namely: —

(1) Any licensing authorlt may, on application made to
" it, renew a licence issued under \the prov151ons of this Act
with effect from the date of its egpiry:

P_’rovide_d that in any case wheke the application for the
renewal of a licence is made more\ than thirty days after
the date of its expiry, the driving lidence shall be renewed
with effect from the date of its renewal.”;

(c) for sub-section (3), the following sul-sections shall be
substituted, namely:— ' .

“(3) Where an application for the rene\val of a driving
licence is made previous to, or not more than thirty dayg
after, the date of its expiry, the fee payable f§r such renewal
shall be nine rupees. ‘

(34A) Where an epplicatiOn for the renewal ¥f .a driving
licence is made more than thirty days after\ the date

Rep. by Act SE of 960
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Moior Vehicles (Amendmemz) . PR "1677

ts explry,”the fe
~eleven rupees:

\Provided that the fee referred to in sub section (3)

‘may\be accepted by the licensing authorlty, if it is satis-

_fied that the applicant was prevented by good cause from
applyiyg within the time spec1ﬁed in that sub- sec‘uon

" Prokided further that if the application  is “made more
than five\years after the driving licence has ceased to be
effective, the licensing authority may refuse %o renew the
driving liceqce, unless the applicant undergoes and passes to
its satisfactidn the test of competence to drive specified in
the Third Schedule.”.

» . 11. In section 12 of the princ-ipal Act,— s Amendment

. ) - ' ’ " co . of sectxon 12,
“(a) for the word ¥licence” wherever it occurs, the words
= “drlvmg licence” shall Re substituted; '

" (b) for  the words ‘a\licensing authority”, the words- “any
licensing authority” shall he substituted; '

(c) the words “issued bY it” shall be omitted;

(d) the words “and wher§ the authority revoking a driving
licence is not the authority which issued the same, it :shall
intimate the fact of revocation to\the authority which issued that
licence” shall be inserted at the ‘

12. In section 13 of the principal Act

Amendment

. _ _ . of section 13,
(a) in sub-section (1), for the words “the licensing autho-

rity refuses to issue or revokes oX refuses to renew any
licence”, the words “a licensing authokity refuses to issue or
‘renew, or revokes, any driving licence, o refuses to add a class
of motor Vehlcle to any driving licence” shall be substituted;

(b), for sub~sectlon (2) the - followmg ,ub~sectlon shall be
substltuted namely —

“(2) Any person aggrieved by an ord m'ade under
sub-section (1) may, within thirty days of ¥he.service on:
him of the order, appeal to-the prescribed authority which

~ -shall decide the appeal after giving such” persyn and  the
authority making the order an opportunity of Reing heard
and the decision of the appellate authority shall be bind-
ing on the _authorlty making the order.”;

(c) sub-section (3) shall be omitted.

o
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Amendmexg.
: of séction 14,

" Amendment
of section I5.

Amendment
of section 16,

.. words “a public service

Amendment
of sections
17 18, 19
and 2o.

Amendment
of section ar,

L ..namely —

. :shall ‘be substituted.

- d078 - Motor Vehzcles (Amendmenz) . - fact tos

: _‘"_i_‘vb,I.I’.iﬂ&@ChQn 1d-of the: Rmnolpa At

‘ (a) in sub-section H,—

(3). for the word “llcences, the words “dr1v1ng hcen-

-cesX shall be subst1tuted

(%) .the words “and are used for Governrrient purposes
‘unconnected with any commercial enterprlse ‘shall be
at the end;

-sections (2), (3) and (4), for the word “licence”
wherever it ogcurs, the words “driving licence” - shall be
substituted.

14. In section 15 §f the ,princip'al Act, for the word “licence”:

wherever it occurs, thd words “driving licence” shall be substituted.

15. In sub-section (I)\of section 16 of the principal Act, for.the
ehicle”, the words “a transport vehicle”
shall be substituted.

16. In sections 17 to 20, hoth inclusive, of the principal Act, for
the word “licence” wherever \it occurs, the words “drlvm,g licence”

17. In sub .section ()) ‘of sectian 21 of the ‘prineipal. Act —

(a) for the word “licence wherever it occurs, the words
“driving- licence” shall be substituted;

(b) after clause (a), the follywing clause shall be mserted
'namely —

“(aa) the conduct of persons to. whom hcences to drive

: .tr.ans.port vehicles or contract c,ar_lage,s are lssued,’.’,,

113

_ (¢) in clause (c), after the words “i driving”, the words
““or to ‘persons whose driving hcences hAve been surrendered”
shall be inserted;

(d) in -clause (d), for the words “pubNc se1v1c«_ vehicle”,

‘the words “transport vehlcle” shall be sub ituted;

(e) .after .clause (d), the- fo-llowmg clause ‘shall .be inserted,

“(ad) the badges and uniform to be wo ‘by “drivers
of stage carriages or contract carriages and thy fees to be
paid in respect of badges;”. -

Rep.by Aot ST 1060 & -G
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. o Nasr Atter - Chapter ¥ of the prinelpal Aut, the followmg shall 1
o be d',serted namely:— -

“CHAPTER IIA
LICENSING oF* CONDUCTORS OF STAGE CARRIAGES

A 21A, (1) No person shall act as a conductor of a stage car- geﬁzsclgrﬁ”
' rlage unlss he holds an' effective conductor’s licerice issued to licence,
_him authoyising him to act as such conductor; and no' person

shall employ' or permit any person who 19 not so licensed -to

act as a conductor of a stage carrlage

N

(2) A Stats Government may prescribe the conditions sub-
ject to which sub-section (I) shall not apply to a driver of a
__s‘cage carriage pexforming the functions of a conductor or to
a person employed\to act as a ‘conductor for a- period not
exceeding one montli. : :

3

21B. (1) Any persop who is not dlsquahﬁed under sub-sec- Grant . of
tion (1) of section-21C and who is not for the time being- dis- ﬁ‘;’;ﬁé‘g“’”
qualified for -holding or gbtaining a  conductor’s licence' may
apply to the licensing autbprity having jurisdiction in the area
. in which he ordinarily reskles or carries on business for the
. .issue to him of a conductor’s\licence. -

(2) Every application und§r sub-section (I) ‘shall be, in
such form as may be prescribe§ and shall be signed by, or
‘Beatr the thumb impression-of, th& applicant in two places, and

* shall tontain the information réquired: by the form. :

(3): Every application for a conductor’s licence shall’ be
-accompanied by a medieal certificate iy such form as may be
prescribed. signed by =& registered meYical practitioner = and o
shall also be accompanied by two clear cokies of a recent photo- o
graph of the applicant. - ' '

4. A cdnductor's licence issued under this Chapter- shall
_be.in such form and contain such partlculars gs may be pres-
.. cribed..

" (5) The fee for a conductor’s licence and: for &ach- repewal
“ thereof shall be one-half of that for a driving: licendg. -

%e;;.*sy Ady  SEFof 198O v
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qu 21C (1) No person under the. age of elghteen years snall
; gﬁ'é‘oﬂ%g , or be’ granted a conductor’s hcence : o
of conduc- ’ '
tor’s licence. The hcensmg authorlty may. refuse to grant,a conduc-

tor’s liaence—

(g) if the .applicant does not  possess _the prescribed
quahﬁ ations; o
(b) \f the medical certificate produced by the applicant
discloses that he is physically unfit to act as a conductor; ‘
" and . S - '
(c) if y previous conductor’s licence held by the
- applicant was\ revoked.

21D. A conductir’s licence may at any time be revoked by

' . Revocation ’ - !
Sgrgscggéi#‘;- any licensing authorily or any Regional _Transport_ Authority
on grounds constituted under Chapter IV, if the authority has reasonable’
3{5&3?3“ or grounds to believe -that, the holder of the licence is suffering
v y from any disease or disgbility which is likely to render him
' permanently unfit o hold\such a licence and where the autho-
: . rity revoking-a conductor’s\ licence is not the authority which
_ issued the same, it shall intimate the fact of revocation to the

: authorlty which issued that icence. :

Orders  re- 21E (1) Where a hcensm “authority refuses to issue or

fusing, etc.,

e licence, it shall do so by an

renew, or revokes any conductor

. licences and - order communicated to the applicant or the holder, as the case :
: ?ﬁg:eat}rsom. may be, g1v1ng the reasons in iting for such refusal or
revocatlon , o ' !
(2) ‘Any person aggrieved by an-\order made under sub- _
section (1) may, within thirty days of\the service on him of A
the order, appeal to the prescribed authority which shall :
.. decide the appeal after giving such person and the authority -
- making the order an opportunity of being\heard and the deci- o :
Lo _ sion of the appellate authority shall be bm ing on the autho-
.- rity making the order. :
Eggfsfingf - 21F. (1) If any licensing authorlty or a'ly legional Trans-
authorityand - port Authority constituted under <Chapter IV. is of opinion
Regional _ that it is necessary to disqualify the holder of a conductor’s
- Transport- .
' Authority to licence for holding or obtaining such a licence ongzccount of
disqualify. his previous conduct as a conductor, it may, for reagons to be
: recorded, make an order disqualifying that person for é _specified
" period; not exceeding one Vear for holdmg or. obtaining a con-
“ductor’s licence: : o R ’g\ o
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- Br 16586] Motor Vehicles (Amendmetic) 108t
\(2) Upon the issue of any such order, the holder of the
conductor’s licence shall forthwith surrender the licence to
the authority making the order, if the licence has not already
been syrrendered, and the authority shall keeép the licence until
the disqualification has expired or has been removed.

(3) Where the authority disqualifying the holder of a con-
ductor’s licence under this section is not the authority which
issued the \licence, it shall intimate the fact of such disqualifi-
cation to thy authority which issued the samie. ‘

(49) Any

herson aggrieved by an order made under sub-
section (I) may, within thirty days of the service on him of
the order, appeal to the prescribed authority which shall
decide the -appeal\ after giving such person and the authority
making the order an opportunity of being heard and the deci-
sion of the appellatd authority shall be binding on the autho-
rity making the ordek. '

21G. (1) Where any person holding a conductor’s licence Power of
is convicted of an offence under this Act, the court by which ﬁ‘i’;‘é;;ﬁfy.
'such person is convicted Ynay, in addition to imposing any '
other punishment authoxriged by law, declare the person so
. convicted to be disqualified Xpr such period as the court may
specify for holding a conductoy’s licence.

(2) The court to which an aljpeal lies from any conviction -
of an offence of the nature specifid in sub-section (I) may set
aside or vary any order of disqualiication made by the court
below, and the court to which appeais ordinarily lie from the 3
court below, may set aside or vary any\order of disqualification j
made by that court, notwithstanding tha¥ no appeal lies against ) ‘
the conviction in connection with which sich order was made.

of section 6, sub- Certam pro- |

_sub-section (1) ‘g;g;}seff I

be, apply in to a cg)ply to
relation to a ﬁ%xelnc:m"

_ 21H. The provisions of sub-section (2)
section (1) of section 9, sections 10, 11 and 13
of section 19 and section 20 shall, so far as m¥
relation to a conductor's licence, ag they apply i
driving licence.

211. If any licence to act as a conductor of a stage carriage Savings:
(by whatever name called) has been issued by any State Gov-
ernment and is effective immediately before the commen¢cement
of this Chapter in that State, it shall continue to be efisctive,
notwithstanding sueh commencement, for the period for which
it would have been effective, if the Motor Vehicles (AmeRd-
ment) Act, 1956, had not been passed, and every -such licenke
shall be deemed to be a licence issued under this Chapter as i

1512 M of ‘Law—136 C L i
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‘1082 - - Motor Vehzcles (Amendment) o faer 100 :

~la _ 'fthls"‘Chapter had been “in force - ori----the ’-d&ﬁé"-bﬁ “which *that
“Nicence was granted. B

Povl:ef lto TN 21J (1) ‘A State ‘Government may make rules for the pur-
makerul 8 © - posy of carrying into effect the provisions of this Chapter.

) Without prejudice to the generality of the foregoing
power \such rules may provide for~-

l 'a) the appointment, jurisdiction, - control and func~ - V
- _ tions \of licensing -authorities and other prescribed autho-
N rities upder this Chapter;

(b) Me conditions subject fo which drivers of étage
. -carriages \and persons -temporarily. employed may be
o exempted from the provisions of this Chapter,

(c) the form of application - for = conductor's hcences
or for renewal\of such licences and the particulars it may
‘contain;

(d)'.the form\ in which conductor’s licences may be
issued or renewed and the particulars.it may contain;

(e) the minimuny gualifications of conductors; . their
-duties and functions akd the conduct of persons to whom
:conductor’s licences. are\issued;

(f) the issue of duplicate licences :to replace licences
_lost destroyed or mutildted, the replacement of photo-
graphs which have becomd, obsolete and the fees to be
;charged therefor;

(g) the conduct ‘and- hear g of appeals that may be -
‘preferred under this Chapter, thy fees to be paid in respect‘
of such-appeals and the refund of\such- fees '

and the form of such certlﬁcates, ‘

(§) the communication of particulars of “conductor’s
licences from one authority to other authorities; &
. (k) any other matter which is ‘to be, .or
prescribed.”. T

:‘an::;lt{llé;l]e;l; _lmlltizedSub -section (2) of section 22 of the principal Act shall ha

Rep.by Act  S& of 1080 - S R
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) or1956] Motor Vehicles (Amendment) : 1083
| gotior-23—of-theprineipal =Act, - after the words™ ‘therpry- \Amendment
visfons of", the word; figures:- and letter “section 24A." shatl e Of sectioti 23.
- insgrted.

3L To subsection (I) Of<sagtion 24 of the~principal Act; tHe Amendiési
follpwing proviso shall be added;~samely.~<" ) of section 24:

~ “Provided -that where a_mactor velitelg is jointly owned by -
‘- more persons than ong e application shal\pe made by ope:

. lof ttem on behalf-of all the owners and such appiteant shall pe
eeméd~t0 5e the;s ynerof the mofor vehicle for theSpurpeses

5

22. After section 24 of the prmcnpal Act, the following sectlon Insertion of

shall be inserted, namely — 23 section

“24A. (1) Where an apphcatmn for registration of a motor Special pro-
vehicle' is made under sub-section (1) of .section 24 by or on ;g&‘n’é’g e
behalf of any diplomatic officer or consular officer, tten, notwith- motor vehi-
standing anything contained in sub-section (2) or sub-section fﬁiﬁ:ﬁfofﬁliﬁ;_

(3} of that section, the registering authority shall register the mé. .

* vehicle in such manner and in accordance with such procedure
as may be provided by rules made in tkis.behalf by the Cen-

- tral Government under ‘sub-sectlon (3) and shall assign to

~ the vehicle for dlsplay thereon a special registration mark in .

" accordance with the provisions contained: in those rules and ° s
shall issue a certificate that the vehicle has been registered '
under this section; and ans  vehicle s¢ registered shall not so
long as it remains the proverty - of any diplomatic officer or

consular _officer, requ1re to be regxsteredi otherwise under th'ls
Act.

. {2) If any vehicle registered under this section ceases to
be the property of any diplomatic officer or consular cfiicer, the
certificate of registration issued wunder this section shall also

~-cease 1o be effective, and the provisions of section 23 shall there-
upon apply.

(3) The Central Government may make rules for the regis-
tration of motor vehicles belonging to diplomatic. officers and -~
consular officers regarding’ tte procedure to be followed by
the registering  authority for registering . such vehicles, the
form in which certlﬁcates of registration of such vehicles are -
" 1o be issued, the manner in which certificates of registration are -

. .. . - tobe sent to the owners of the vehicles and the special registra-
: tion marks to be assigned to such vehicles. .

(4) For the purposes of this- section, ‘d1plomat1c officer’ or
‘consular officer’ means any person who is recognised as such
by the Central Government: and-if-any question ‘arises ai to

R . :
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1084 o Motor Vehicles (Amendment) ' [ACT 106

- Whether a person 1s or is not’ such an. ofﬁcer the deciswn o the B
Central Government thereon shall be final. ”

T
v
. -I;ff :

/l Amendment | R ; of.section 25 of the prmcmal Act, after
N reg1ster1ng autbonty” the words “or other prescrlbed auth

Amendment
of section 26.

(a) in sdk-section (1)- as so re-numbered, for the worfls

‘lauthority may\before”, the words “authority shjélL before” shall
e substituted;

(b) after sub-sbghion (I) as so re-humberéd, the followipg

h-section shall be jpserted, namely:—

..

“(2) Nothing in\gub-section (I) shall apply to
motor vehicle owned\by or on behalf of the Governmen

Amendment Zd- In section 28 of the principal
ot section 28, * ' ’ N

v

(a) in sub-section (2),—

the words * any International Cokvention relative to mo
traffic to which the Central Governent is for the tir
being a party" 'shall be substituted;

. (n) the words and ﬁgures ‘section\ 23 ~and” shall l}e
omitted;. ,

(4##1) the words “or in the French or ¥
- ments bounded by India” shall be omxtted

(iv) for the proviso, the followmg proXi
substltuted namely: —

“Prov1ded that t}‘ere ig in force in redpect of tHe

vehiele a certificate issued by the competent authony
: conformmg to. and contammg substantlally

does not assign to'the vehicle a standard of performanke 1
e le
: or permlss1b1e under thls Act or the rules made thefe-

| Bep.by Aot . (5 of 1080 | Y
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~

(b) in sub—sectrofn (J), after the word. “India”, the words
be inserted;

) in Sub—Section. 9),— s
(i) the words “or any French. or Portuguese” Settle-
» shall be omitted; ‘ d '

the words “or Settlement” wherever " they occur
shall b& omitted. :

26. In sub- sect n (1) of section 29 of the pr1nc1pa1 Act, for the Amendment
words “When a motor vehicle registered in one State has been kept of ssction 29,
in another State for\a period exceeding twelve months”, the follow-
ing words shall be subgtituted, namely:—

“When a motor ehicle—

. (@) registered 'n ohe State has been kept in another
State, or f

(b) registered in he State of Jammu and Kashmlr has
been kept in India,

for a perlod exceeohng twelv_ months

.27. For sub-section” (I) of section 31 of the principal Act, the Amendment
following sub-section shall be substituted, namely — of section 31

“(1y Where the ownershlp of any motor vehlcle Tregistered
- under this Chapter is transferred.—

(a) the transfer shJall within\ fourteen days of the
transfer report the transfer to thg registering authority
~ within whose jurisdiction the transfer\is effected and shall

s1mu1taneous1y send ‘a copy of the said report to the trans-
' 'feree,

" (b) the transferee shall, witkin thirt}y days of the
transfer, report the transfer to the regist rlng authority
within whose jurisdiction he resides, and! sha forward the
certificate of registration to that registering authority

. together with the prescribed fee and a copy of\the report .
received by him from the transferor .in order that parti-

culars of the transfer of ownership may be enter d in the
certificate of reg1strat10n ”

By det  Z, oﬂg@o o SR SRR R
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or section 32 of the prmmpal Act the Eollowmg se(,tmnq'

;’ifm‘;-ef‘gr sec- ghall ba substltuted namely : -

" tion 32. .
Alteration iﬁ_ . 32\ (1) No owner of a motor vehlcle shall’ so alter the -
motor - - vehicle Yhat the particulars contairied in the certlhcate of regis-

tratlon are no longer accurate, unless—

(a)\ he has given notice to the reglsterlng authonty with-
in whosg jurisdiction he resides of the alteration he proposes
to make;\and

"(b) he\has obtained the approval of the registering
. authority to, make such alteration:

Provided \that. it shall not be necessary .to obtain such
approval for making any chiange in the unladen weight. of
the motor vehicle consequent on the addition or removal of
fittings or accessyries, if such change does not exceed two
per cent. of the v&elght entered m the certificate of reglstra-

~ t:on :

(2) Where a reglstel\ng authérlty has received notice under
sub-section (1), it shall, wﬁ{im seven days of the receipt thereof,
~ecommunicate, by post, to the owner of the vehlcle 1ts approval

~ to the proposed alteration or otherwise:

Provided that where the owner of the motor vehicle has not
received any such communicatign within the said period of seven
days, the approval of such authgrity to the proposed . alteration:
shall be deemed to have been given.

(3) Notw1thstandmg anything &ontained in- sub- sectlon n,
" a State Government may, by notification in the Official Gazette,
authorise, subject. to, such conditions \as may be: specified in the.
" notification, the owners of not less than ten transport vehicles .
to alter any vehicle owned by them so, as to change its engine
number by replacing the engine thereo without the approval
- of the reglstermg authority.

(4) Where any alteration has.been made in a motor vehicle
either with the approval of the registering\authority given or
deemed to have been given under sub-section (2) or by reason
of any change in its engine number without sudh approval under

_ sub-section (3), the owner of the vehicle shall} within fourteen ,
days of the making of the alteration, report the jlteration to the

alteration mayA be entered therein.

Rep.by At s of1860 . o BN
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X (5): A reglstermg authority. other than the -original regis’cer- :
' '1 g authority making any such entry shall communicate the.
- deXails of the entry to the or1gma1 registering authority.

- "82A. Where a State Government is of opinion that parti~ Power . - of
culars\ relating to the colour or colours of the body, wings and’ ertgfgemet,;
front egd of any class of motor vehicles registered before the require
commengement of the Motor Véhicles (Amendment) Act, 1956, e, Produc-
should” bé\ entered in the certificates of registration relatmg to ficates  of . .
such vehiclgs, the State Government may, by notification in the ’eg‘“’g;‘,‘t’gn !
- Official Gaze¥ge, require the owners of such class.of motor vehicles cases.
to produce thejs certificates of registration before the registering
"~ authority withiq such time as may be specified in the notifica-
tion.” & ' _
29. For sub-section 1) of section 33 of the principal Act the Amendment

following sub-section shgll be substituted, namely: — _ gg section
“(1)-If any régisten g authority or other prescribed authority

~has -reason to believe\ that - any motor vehicle - -within its
jurisdiction—

(a) is in such a corNjition that its use in a public place
~would constitute a dangég to the public, or that it fails to
comply with the requiremdénts of Chapter V or of ‘the rules
made thereunder, or :

(b) has been, or is being, ¥sed for hire or reward with-
. out a valid permit for being usey as such,

~the authority may, after giving the bdwner an- opportunity of
making any representation he may wish Yo make (by sending to
~4he owner a notice by registered post acknowledgement due at
his address entered in the certificate of\ registration), for . -
- reasons” to be recorded in writing, suspend the certificate of
.reg1strat1on of the vehicle—

(i) in any case falling under clause (a), u
are remedied to its satisfaction; and

t1l the defects .

(1) in any case falling under clause (b) fog a ~périod _
‘not exceeding four months.”. 5

Amendment
of section 34,

30, In sub-section (3) of section 34 of the principal Act,—

(a) after the words “wish to make”, the brackets and

“(by sending to the owner a notice by registered post ackndw-

‘ledgement due .at his address entered in the certificate of regl -
~ tration)” shall be 1nserted

(b) after the words “in such a condition that”, the words “1t
is mcapable of being used or” shall be inserted. '

Rep.by Ay §° of T9g0
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: Ameﬂdﬂlem 31 The proviso to* sttb- sectlon (2) “of section’ 35 of the: prmclpal .

of section 35. A t\ehall be omitted. =~

Substitution 32 X

of mew secs or section 36 and section 37 of the pr1nc1pa1 Act, the follow- '

‘t'on for sec- ing sectipn shall be substituted, namely: —

tions 36 and

Special ‘pro- “36\ (1) Having regard to the number, nature and size of

:’ég;r'f to the tyres, attached to the wheels of a transport vehicle, other

transport than a madgor cab, and its make and imodel ‘and other relevant

vehicles. consideratidns, a State Government may, with the approval of
the Central \Government, by notification, iff the Official Gazette,

specify in relation to each make and model of a transport vehicle
the maximum afe laden weight of such vehicle and the maxi-
mum safe axle Weight of each axle of such vehicle.

(2) A registéring authority, »when' registering a transport
vehicle other than § motor cab, shall enter in the record of regis-
tration and shall alo enter in the certificate of registration of
the vehicle the folloying particulars, namely:—

1 weight of the vehicle;

naturefénd size of the tyres attached
to each wheel; : ‘

(¢) the registered aden weight of the veh1c1e and the
registered axle weights Rertaining to the several axles there-
of; and

_ (d) if the vehicle is uded oradapted to be used for the
~-carriage of passengers solely or in addition to goods, the
- number of passengers for whom accommodation is provided;
and the owner of the vehicle shill have the same particulars -
exhibited in the prescribed manner on the vehicle.

_ (3) There shall not be entered in\ the certificate of reglstran
tion of any such vehicle any laden Weight of the vehicle or a
registered axle weight of any of its axlds in excess of that speci-
‘fied in the notification under sub-section (1) in relation to the
make and model of the vehicle and to the number, nature and
size of the tyres attached to its wheels:

Provided that where it af)pears to a Stat Govefnment that

sub-section ghall apply with such modifications as may\be specifi- -
ed in the order. '

Bep. by Act & of 184




- OF: 1956/} | - Maotor- Vehzcles (Amendment) _ S 089 _

. 4): ‘When by reason of any: alteratlon in such vehlele, 1nc1ud— o

¢ an alteration in the number, nature or size of its tyres,/’che' e
istered laden weight of the vehicle or the reg1stered/ axle

weight of any of its axles no longer accords with the pro{/}lsmns

. of sul-section (3), the provisions of section 32 shall apf)ly and

egistering authority shall enter in the certlﬁcatef"of regis-

~tration of the vehicle revised reglstered weights Wthh accord

- with the 8aid-sub-section. o _ ), ;

(%) In okdes that the reglstered weight entered in the certi-
ficate of registration of a vehicle may be rev1se‘,d in accordance
with the provisifng of sub-section (3), the registering authority
‘may require the §wners of transport vehicles in accordance with
-such: procedure as\may be prescribed to produce the- certificates P
of registration withi such time as may be specified by the regis-
tering authority.”. i .

" 33. In section 38 of the pkincipal Act— - ’ Amendment
. \ - -of section 38 -
(a) for su‘b-sec'tib_n (2)\, the following sub-section shall be
. substituted, namely:— ‘ '
“(2) Subject to the pro iSidhs_of sub-section 3), a. certi-
- ficate of fitness shall remaik’ effective for such period, net
being in any case more than\two years or less than six
months, as may be specified \in the certificate by the

prescrlbed authority under subjgection: (1) ?s

(b) after sub-section (3), the follwmg sub-sectlon shall be
1nserted namely : —

under this Act shail,

“4) A certiﬁcate'of fitness issued
Qughout- India, and a

while .it remains effective, be valid th
State Government may, by notificatiyn in the Official
Gazette, declare that subject to such coryitions as may be
specified in the notification, certificates of\fitness issued by . .
a competent authority in the State of Jammu and Kashmir
shall, while they remain effective, be valid ik the State as
if they were issued under this Act.”.

34, In sub-section (2) of section 39 of the principal Acd¢,. for the Amendment
words and letter “of fitness in Form H as set forth in fhe First ofsection 39.
Schedule”, the words and figure “to the effect that the vehick com-

_plies for the time being with all the requirements of Chapter ¥ and
the rules: made thereunder” shall’ be ‘subistituted:

1512 M of Law—137 e
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83+ In ‘sub-section (2) of section 41 of the -principal Act~

“(a) for clause (c), the followmg clauses shall be substltuted

“(c) the issue of certlﬁcates of reg1strat1on and fitness
an ‘duplicates of such certificates to replace the certificates
lost,\destroyed or mutilated;

) the production of certificates of registration before
istering authority for the revision of entries therein

-of partictjars relating to the registered weight or the colour

or colours\of the body, wings-and front end of vehicles;”;
shall be omitted;

), for the words “delivery vans”, the words
light motor vehicles” shall be substituted.

(b) clause
(¢) in clause -

Amendment 36. In section 42 of the pr1n01pa1 Act,— -

of section 42.

(a¢) in sub- section

Authority”, the words “o the Commission” shall be inserted;

inserted, namely:—.

(b) in sub-section 3)

- (@) for clause (u), ihe followmg clause shall be sub-
stituted, namely:—

“(a) to any transpor vehicle owned by the Central
Government or a State Gyvernment and used for Gov-
ernment purposes unconnecied with any commercial
enterprise;”;

(i1) after clause (e), the foNowing clause shall be

“(ee) to any transport vehicly owned by a manu-
facturer of automobiles and used sglely for such pur-
poses as may be approved by the Cenfral Government;”;

(i) in clause (h), for the words “or\eny French or

Portuguese Settlement bounded by Indla”, the ‘word “and” .

shall be substltuted

(iv) for clause (7,) the following clause s a11 be sub-
stituted, namely:—

“(1) except as may otherwise be prescribed to aﬂy
goods vehicle which is a light motor vehicle a does
not ply for hire or reward, or to any two w geled

trailer with a registered laden weight not excee ing

1700 pounds avoirdupois drawn by a motor -car.”;

(o) 1n_sub—sect10n (4), for the worgd passengers” the word\
“persons” shall be substituted.

Rep.by Aot {5 of 1060
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7. ‘In séction. 43 of the prmmpal Act,—  Amendnient
of section 43;
(a) in sub-sectlon (1), for the portlon commencing with -

he words “and after having heard the representatives of the
interests affected” and ending with the words “to be applicable
thkoughout the State or within any area or on any route with-
in the State”, the following shall be substituted, nam’elv:—

“may, from time to time, by notlﬁcatlon in the Official
Gazgtte, issue directions to the State Transport Authorlty—

(#) regarding the fixing of fares and frelghts for s ‘
stagq carriages, contract carriages and public carriers;

‘regarding the prohibition or restriction, sub-

pubhc carrigrs;

(#1) regadding the grant of permits for alternative
routes or areas)to persons in whose cases the existing
permits are cancilled or the terms thereof are modified
in exercise of the\powers conferred by clause (b) ‘or ’ !
clause (c) of sub-sd¢ction (2) of section 68F;

‘(iv) -regarding a other matter which may appear
to the State Goveryment neceSsary or expedient . -
for giving effect to any ‘agreement entered into with the
Central Government or apy other State Government or
the Government of any other country relating to the
regulation of motor transport generally, and in parti-
cular to its co-ordination with other means of transport
and the conveying of long distance goods traffic:

Provided that no such notification shall be issued unless -
a draft of the proposed directions is pyblished in the Official -
 Gazette specifying therein a date being not less than one
‘month after such publication, on or after which the draft will

S sentatives of the interests affected an opport ni
heard.”;

(b) in sub-section (3), for the Words “the _
- Regional Transport Authorities”, the words “the State 7
Authorlty” shall be substituted.

E@p By Aot 58 of 1960
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Amendment
‘of section 44.

Substitution
of new sec-

. tion for sec~

tion 4s.
General pro-
vision as to
applications .
for permlts
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\38. In section 44 of the pr1nc1pa1 Actw-
() in sub section (2)-— S o ,;’
(i) for the words “such number of officials and non-

the \words “a Chairman who has had judicial experience and
suchother officials and non-officials, not being less than two,
as the\State Government may think fit to appoint” shall be
substitubed;

(i) to\the said subrsection, the following proviso shall
be added, ngmely;— '

ed that nothlng in this sub- section shall be

construed 8 debarring an official (other than an official
eonnected dikectly with the management or operation
‘of a transport\undertaking) from being appointed as or
continuing as a\member of any such Authority merely
by reason of the fact that the Government employmg
‘the official has, or\acquires, any financial interest in a
transport undertaking.”;

(b) in suu-section (3), affer the words “State Transport
Authority”, the words and figureg “shall give effect to any direc-
tions issued umnder section 43, and\subject to such directions and
save as otherwise provided by or under this Act” shall be insert-
ed; i .

{c) in sub-section (4); after the rd “shall”, the words
“in the.discharge of its functions under\this Act, give eﬁfect to
and” shall be inserted.

“39. For section 45 of 'the principal Act, the following section shall
be substituted, namely:—

“45, Every application for a permit shall ke made to the
Regional Transport Authority of the region in wkich it is pro-
“posed to use the vehicle or vehicles:

Provided that if it is proposed to use the vehicle ox vehicles
in two or more regions lying within the same State, the gpplica-
tion shall be made to the Régional Transport Authority & the
region in which the major portion of the proposed route or grea
lies; and in case the portion of the proposed route or area\in
each of the regions is approximately equal, to the Regiona
Transport Authority of the region in which it is proposed to
keep the vehicle or vehicles:

Rep. by Act S¥ 11860 N
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Pl:omded further, that if it is ‘proposed to use the vehlcle or
Vehlcles in two or more regions lying in. different States, the
\application shall be made to the Regional Transport Authorlty

. oK the region in which the applicant resides or has his pr1nc1pa1y
plade of business.”

40. For\section 46 of the pr1nc1pa1 Act, the following section S?bstltutwn

shall be subjtituted, namely:— o hew Sec-

tion for sec-
tion 46.
“46. An\application for a permit in respect .of a service of Applicaton

. -for st
stage carrlag or to use a part1cu1ar motor vehicle as a stage c‘;it.slaaggee

(a) the routd or routes or thé-farea or areas to which
the application relstes; :

(b) the number Yof vehicles it is proposed to operate
in relation to each route or area and the type and seating
capacity of each such véhicle; - -

(¢) the minimum and, maximum number of daily
services proposed to be prowded in relation to each route or
area and the time-table of thk normal services;

_ (d) the number of vehiclds intended to be kept in
reserve to maintain the service and -to prov1de for special
occasions;

(e) the arrangements intended ' be made for the

housing and repair of the vehicles, for the comfort and con-

-wvenience of passengers and for the storage and safe custody
of luggage;

(f) such other matters as rhay be ',présc ibed.”.

41. In section 47 of the principal Act,— Amendment
of section 47,

(a) for sub- sect1on (1) the following sub-sectior\ shall be
substituted, namely — . AN :

“(1) A Regional Transport Authorlty shall in ons1-
 dering an application for a ‘stage - carr1age perrit,
regard to the following matters, namely:—

(a) the interests of the public generally,

By dop fa" Iw T RS



ke provided, including the saving of time likely to- be
\ effected thereby and any convenience arising from
\ jourrieys not being broken; o '

ites operating or likely to operate in the near
futuxe, whether by road or other means, between the
places\ to be served; ' ' \ :

(d) Xhe benefit to any particular locality or locali-
ties likely\to be afforded by the service; '

(e) the \
port services, iqcluding those in respect of which applica-
tions from him Yor permits are pending;

& the condition of the roads included in the pro-
posed route or area ,

and shall also take into cynsideration any representations
made by persons already proyiding passenger transport faci-
lities by any means along o
area, or by any association repgesenting persons interested
in the provision. of road transpor facilities recognised in this
behalf by the State Government,or by any local authority
or police authority within whose Yurisdiction” any part of
the proposed route or area lies: '

" Provided that other conditions bei
tion for a stage carriage permit from a o-operative society
registered or deemed to have been registered under any
enactment in force for the time being shall, s far as may be,

_owners.”; _ :
(b) after sub-section (2), the following Vsub-s'ction shall
be inserted, namely:— '

(3) A Regional Transpert ~Authority inay,. aving

regard to the matters mentioned in sub-section (1), lim the

number of stage carriages generally or of any specified. t}xpe
for which stage carriage permits may be granted in th
region or in any specified area .or on any specified route
within the region.”. - : ‘

Mﬁ&m & af 1980 | e
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(b) the-advantages to the public of the service to

(c) the adequacy of other passenger transport

eration by the applicant of other trans-.

near the proposed route or

equal, an applica-_

be given preference over applications fiom individual -
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42 For section 48 of the- pmncipal Act, the followmg sectlon shall Subsntutlonﬂ-

of new
e subst1tuted namely - : R section for
. o - section 48,

“48 (1) Subject to the provisions of section 47, a Regional Grant of
ransport Authority may, on an application made. to it ;t;g;;;";‘mag‘
der section 46, grant a stage carriage permit in -accordance

with the application or with such modifications as it deems.
fit §r refuse to grant such a permit:

ovided that no such-permit shall be granted in respect
‘route or area not spee1ﬁed in the application.

egional Transport .Authority, if - it decides to

be commenced with effect from a specified. date;

(i) the minimum\and maximum number of daily
services 1o be maintained\in relation to any route or area
generally or on specified Jays and occasions;

(i#) that copies of the bdime-table of the service or of
particular stage carriages appXoved by the Regional Trans- -
- port Authority shall be exhibited on the vehicles and at’
specified ‘stands and halts on the route or within'the area,

(iv) that the service shall be' operated  within’ such
margins of deviation from the approwed time-table as the
Regional Transport Authority may ‘from time to time
specﬁy, : »

\,

specified vehicle or on ‘any vehicle of a specifieq

either generally or ‘on specn‘ied occasiong or at sp
times and seasons;

. mwm <€of 1880
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ST (vii). the: weight: and nature of passengers -luggage -

that shall be carried free of charge, the. total weight. of
gage that may be carried in relation to each passenger,

and\ the arrangements. that. shall be made for the carriage

of liggage without causing inconvenience te passengers;.

%) the rate of charge that may be levied for
’ luggage in excess of the free allowance;

'(ix) that vehicles of specified types fitted with bedies
conforming to\approved specifications shall be used:

Provided that the attachment of this condition to a
permit shall not hrevent the continued use, for a period of -
two 'years from the date of publication of the approved
specifications, of any vehicle operating on that date;

(x) that specified Ntandards of comfort and cleanliness
shall be maintained in tke vehicles;

ubject to which goods may be
in addition to or-to the exelu-

(@?) the conditions
carried: in any stage carriag
sion of passengers;

(xii) that fares shall be gharged in accordance with
the approved fare table;

(xiii) that a copy of, or exiract from, the fare table
approved by the Regional Transpgrt Autherity and parti-
culars of any special fares or rates R fares so approved for
particular occasions shall be exhibited\on every stage carriage
and at specified stands and halts; -

(xiv) that tickets bearing specified Rarticulars shall be
 tssued to passengers: and shall show e fares.- actually
- charged and that records of tickets issued shall be kept
in a specified manner; -

(xv) that mails: shall- be carried- on any of\the vehicles ..
authorised by the permit subject to such conditiyns (includ-
ing conditions as to the time in which mails are to‘be carried
‘and the charges which may be levied) as may be §pecified;

* . o (xvi) the reserve of vehicles to be kept by the

- X ' of the permit to maintain the service and to provide\ for
s special- occasions; ' | N |

N (xvii) the conditions. subjeet. to which any vehic

~covered by the permit may be used as a contraet carriage;

- Rop by dsv [y 8GO
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(mvin) that spec1ﬁed arrangements shall ‘be. made for the
h using, maintenance and repa1r of vehicles;-

.\ (xix) that any spec1ﬁed ‘bus station. or shelter _main-
tained by Government or a local authority shall be wused

and hat any spec1ﬁed rent or fee shall be pa1d for such
. use; : Y .

C(xx), that ‘the conditions of the permit shall not be

departed from, save with the approval of the Regional Trans-
port Authdrity; :

(xxi) that the Regional Transport Author1ty may, :
after g1v1ng otice of not less than one month,— L -

(a) vaky.the conditions of the permit;
(b) attagh to the permit further conditions;

-(acxm) that th “holder of a perm1t shall furnish to the = - E
Regional Transporf\Authority such periodical returns, statis-.

tics and other infowmation as the State- Government may
from time to f{ime prgscribe; :

(xxiit) any other ond1t1ons which may be prescribed.”.

43. In section 49 of the principal Act,— ’ Amendment
. ofsection 49.
(@) for the words ‘‘a motdr vehicle as a. contract carriage”,

the words “one or more motok vehicles as a contract. carrlage *
- et carriages” shall be substitutdd; ’

. (b) in clause (a), afte,r the word “vehicle”, the Words “or
each. of the vehicles” shall be inserted.

44. In section 50 of the prineipal Act, {or the words “in deciding
whether to -grant or ‘refuse”, the words “? cons1der1ng an applica- Amendment .
. tion for” shall be subst1tuted of section s0.

45. For section 51 of the pr1n01pa1 Act the‘ ollowmg sectlon shall

be subst1tuted namely —_— Substitution

of new
section for’
section 51,

'.“5_1-. (1) Subject to the provisions of section 50, a Regional.
Transport - Authority may, on an application iade to it under Grant of
section 49, grant a contract carriage permit in ¥ccordance with g;’;lrtlfg‘:;
the application or with such modifications as i deems fit or permits.
refuse to grant such a permit: -

Provided that no such permit shall be grante

‘ _ in respect |
of any area not specified in the application. ~ ~

(2) The Regional Transport Authority, if it decides\to grant

* " a contract carriage permit, may, sub]ect to any rules t t may
1512 M. of Law—138. : '
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- of thg following: condltlons ‘namely:—-

(%) that the vehlcle -or veh1c1es shall be used only in a
spec ed area or -on-a spec1ﬁed route or routes,

(i?), that except in accordance w1th spec1ﬁec_1 conditions,
no contkact of hiring, other than an extension or modifica-
t10n of a subsisting contract may be entered into outside
‘the specifisad area;

(ii1) the\eonditions sub]ect to which goods may be
carried -in. any. contract carriage in add1t1on to .or to the
. exclusion of p sengers;

‘ (i) that, in\the case of motor- cabs, . spec1ﬁed fares, or
rates of fares shall be charged and a copy of the fare, table
+shall:be exhibited oY the vehicle;

(v) that, in the dase of vehicles other than motqr cabs,

j'f".vi‘ade under: thls Aetiattachi: to thes permlt any ‘one’ or more. - . .

specified rates of hirikg not excee_,dmg spec_lﬁed maxima "

shall be charged;

(m) that, in the case\of motor cabs, a specified Welght
of passengers’ luggage sha be carried free of charge, and
-that the.charge, if any, for\any luggage in ‘excess thereof

_shall be at. a-specified rate;

(vii) that, in the case of mtor cabs, a taxi-meter shall
~be “fitted and “maintained in propgr working order if pres-
cribed; ' :

R (witd) that the Authorlty may, aiter glvmg notlce of not
less than one month—

(a) vary the conditions of the\permit;

(b) attach to the permit further\conditions;
- (ix) that the condilions of permit shal} not be depart-
“ed: from :save W1th the approval .of the Autho-' ity;

(x) any other. condltlons\whlch may. be. 1‘~é§97§ibed-",- ’

Amenamem 46. In section 52 of the principal Act—
of section 52. -
(a)" for the words “a transport vehlcle , The: Words ‘one or

more transpmt veh1cles” “shall be substituted;

(b) in clause (a), after the word ‘“vehicle”, the Wo\rds“ or -
each of the vehicles” shall be mserted C N
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"~ Amendment

(d) In"subisection (1), for the words “in’ déciding whether ®3ecHon 53.

P\ghall' be substitiited;

namely : —

to"grant or réfuse”, the words “in considering an application

N, after sub-section (1), the falio‘ving sub-section shall be

1Ay Subject to the provisions of sub-section (1), the
1 Transport Authority may, on an application made
der section 52, grant a private carrier’s permit in

accordanke with the application or with. such modifications
as it deemdy fit or refuse to grant such a permit:

ProvideY, that no such permit for any area in any other
region or regjons within ‘the same State shall ‘be granted
except- with \ the approval of thé State Ti‘é"ﬁsgort-

Authority.”;

- (c) to sub=section 2), the words “or any other matter which

may be prescribed” shall be added;

Qmitted. :

(d) in sub-section (3), the words “at its discretion” shail be

48. For section 54 of the pringipal Act, the following section shall Substitution

be substituted, namely: —

“54. An application for a
vehicles for the carriage of go

of new
section fop
section 54.

rmit to' use one or more motor Application
s for hire or reward (in this for public

Chipter referred to as a publi¢ cayrier’s permit), shall, as f permic.

may be, contain the following particulars, namely:—

cation relates;

(b) the number of vehicles 1t i
rel_ation to each area or route and
- capacity of each such vehicle; .

ar as permit.

(a) the area or the route or\routes to which the appli-

propesed to operate in
the type and seating

~ (¢) the nature of the goods it is p posed. to cérry;

(d) the manner in which it is clais
need will be served by the wvehicle:

Rl

ed that a public

(e) the arrangements intended to be made for the hous-

ing of the vehicles and for the storage and sa

_’;he' goods' to be earried; -

o © 7 o (f) particulars 4s to whether the applichp}
R co'-operativg society registered or deemed to hav

2 ~ registered under any enactment in force
: being, or is an ;r;;\digidugll OWNET;

%@a%i’l@a RY. =
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Substitution

y tion for sec-
tion. 55.

Procedure in
considering
 application
for public .

~ carrier’s
permit,

of new sec-3

1100
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(g) such particulars as the' Reglonal Transport Authorlty .
\, may require with respect to any business as a carrier of.

oods for hire or reward carried on by the apphcant at any
ime before the making of the apphcatlon ‘and of- the ‘rates

v ch rged by the apphcant

h) particulars of any agrcement, or arrangement af‘fect—
ing in any material respect the provision within the néglon
of the Regional Transport Authority. of facilities for the
transpord, of goods for hire or reward, entered into ‘by the
applicant \with any other person by whom' such facilities
are provided, whether within or without the region;

(i) any other particulars which may be prescribed ”

-49. For section 55 of\the pr1n01pa1 Act, the following sectlon shall

be substituted, namely

ing
,the

455, (1) A Regrona Transport Authority sﬁall in consider-

an application for a\public carrier’s permlt have regard to
following matters, namely:—

(a) the interests o\ the public generally,

(b) the advantages the public of the service to be
provided and the conveniépce afforded to the public by the
provision .of such service apd the saving of time likely to
be effected thereby; .

v (c) the adequacy of other\goods services operating or-
likely to operate in the near fyture, whether by road or .

other means, between the plaées td, be served;
(d) the operation by ‘the applicant of other transport

services, including those in respect of which applications -

from him for permits are pending;

(e) the benefit fo any part1cu1ar 1 ahty or 1oca11t1es’

likely to be afforded by the service;

() the condition of the roads 1nc1uded i
area or route, z

() the natnre of the goods to be carr1ed
reference to any of a fragile or perishable naturey

(h) the volume of traffic and the existence of murketing
centres in the proposed area-or along or near the prdoposed

" route;

-

and shall also take into consideration any representations mad
by persons already providing goods transport facilities by any

- Pep.byAet ¥ of 160

the proposed

i‘lﬁ R e



along or near the proposed. route, or by any local authorlty or

OF 1956] Motor Vehicles (Amendment). R 1101

wwhetherb ’z’-:road;' E ‘cherw;l thi

police authorlty within whose  jurisdiction any palt of the pro-
posed area or route lies: - -

Provided that other conditions being equal, an application
a public carrier’s permit from a co-operative society register-
1 or deemed to have been registered under any enactment in -
Q for the time being shall, as far as may be, be given
prefefence over applications from individual owners. -

- of new
namely . section for

X to the provisions of section 55, a-Regional Gfa;%t of

Transport Authority\may, on an applic_ation made to it- under E;ﬂ‘;’s

the application or witl
refuse to grant such a pé&

uthority, if it decides to grant
a public carr1er S permlt may g nt the permlt for bne or more

permit any one or more of the following COIldlthIlS namely -

(1) that the wvehicle or veh1c1e\$ hall be used only ina
specified area, or on a specified routg or routes;

-(i1) that the laden weight of any vxhicle used shall not
exceed a spec1ﬁed maximum;

(iit) that goods_ of a specified nature \shall not be
carried; : : ' :

(w) that. goods shall be carrled at specified\rates;

and safe custody of the goods carried; . - \

section §6. -




X ‘glonal Transport Authorlty such periodicalc réturns, =
statigtics and- other information as the State Government'
rom time to t1me, prescrlbe

. that the Regional Transport Authorlty may after»
g1v1ng notice of not less than oné month,— .

(a)'

(b) attych to the perm1t further cond1t1ons

ary the conditions of the:permit;

(vitd) that the\ conditions -of the permit shall not be
departed from savé -with the approval of the Regional
Transport Authority; '

(ix) any other congditions which may be prescribed.

(3) Where there is any Yree zone along or contiguous to
the area or route for which a public carrier’s permit is granted,
“the Regional Transport Authority. shall include-in such permit,
wherever possible, an authorisation to carry any goods:-other
than those prohibited by any law\fot the time being- in: force,
anywhere in that free zone.

- {4) For the purposes of this sectign, ‘free zone’ means such
municipal limits of a town or such Yther area as the State
Transport Authority may, subject to apy rules that may be
made under section 68 and having regird to the volume of
traffic inthe area and other circumstances) declare tobe a free
zone within which goods may be carried any\here by any motor
vehicle covered by a public carrier’s permit. ‘

Amendment - 51..In section 57 of the principal Act—
of section 57.

(a) to sub-section (3), the followmg proviso skall be added
namely —_

“Provided that, if the grant of any permit ¥ accord-
ance with the application or with modificationy would
have the effect of increasing the number of vehiclés\opera-
ting:in-the region, or in any area or on any route withig the
reglon under the class of permits to which the application

" relates beyond' the limit fixed in-that-behalf under shp-
section” (3) of ‘section 47 or- sub-section:(2) of section 5§,
as the case may be, the ‘Regional-Transport Authority may

S L

L




- N¢eedure. 1aid - down «in thls sub-sectmn”

) after sub-section (7), the followmg sub-sectlons shall.
be .inserted, namely —

‘(8) An- apphcatlon to vary the conditions of any per-
ther ‘than a temporary permit, by the inclusion of a
new royte or routes or a new area or, in the case of a stage-
carriage\permit, by increasing the number of services above
the specified maximum, or in the case of a contract carriage
permit or Y public carrier’s permit, by increasing. the num-
ber of vehigles covered by the permit, shall be treated as
~an applicatiog for the grant of a new permit:

Provided tRat it shall not be necessary so to: treat an
- . -application mady by the holder of a stage carriage permit
: who provides the\only. service on any route or in any area
to increase the frequeney of the service so provided, with-

out any increase in the number of vehicles.

(9> A Regional Rransport Authority may, before such
date as may be specifizd by it in this behalf, replace any
stage carriage permit, dpntract carriage permit or public
carrier’s permit granted Ry it before the said date by a
fresh permit conforming t& the provisions of section 48 or

~ section 51 or section 56, as Yhe case may be, and the fresh
permit shall be valid for the| same route or reutes or the
same area for which the replayed permit was valid:

‘Provided that no condition otker than-a cendition which
-was already attached to the replackd permit or-which could
o ‘have ‘been attached thereto under Yhe law in force when
 that permit was granted shall be attached to the fresh per-
mit except with the ‘consent in writiug- o,f the holder of

“the permit. :

(10) Notwithstanding anything cor{ained in section
~ 58, a permit issued under the provisions ol sub- section ©)]
" shall be effective without renewal for the rémainder of the

period durmg which the replaced permit wotld have been '
so effective.” : '

'52. In. section 58 of ‘the p'rin'cipal‘ »Act——— Amend-menb

-of gection 58, .

il : (a) for sub section (1), the followmg sub-section Shall be

' substltuted namely: —

“(1) (a). A stage carriage permlt or a contract carNage
permit other than a temporary perml’c issued unde1 sectlon 62

" Bplwin CEWBO
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) Regidnal Transport Authorlty may spemfy in the permlt

" shall be 1nserted namely i

“Provided Yhat -the application for the renewal of
a permit -shall b made,—

(¢) ‘in the\case of a stage carriage permit ora

public carrier’s Rermit, not less than sixty days
before the date oiits expiry; and '

(b) in any othex case, not less than thirty days
before the date of its\expiry:”;

(i) in the proviso, after th Word “Provided”, the word
“further” shall be ingerted; '

(¢) after sub- section (2), the follo mg sub- sect1on shall -be’
' mserted namely —

“ (3)_ Notwithstanding anything conXained in the proviso
to sub-section (2), the Regional Transport Authority may
entertain an application for the renewal\of a permit after
the last date specified in the said provisy for the making
of .such an application, if the application is\made not more
than fifteen days after the said last date and 's accompamed
by the prescrlbed fee.”

Insertion of 53.- After section 59 of the p11n01pa1 Act the follow§ng sectlon

new section

50A.

General fcrm
~of perm lts

shall be insertéd, namely: —

) . . ‘
' ‘f59A. Every permit other than a temporary permi} issued
under section 62 shall consist of two parts, Part A of \which
- shall be complete in itself and shall contain all the nec sary
particulars of the permit and the conditions attached thereto,’
Part B of which shall be a summary of the permit containing
‘such .particulars as may be prescribed: and where a permit
covers more than one ‘vehicle, there shall be issued to the

of 1080 . )
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les than three. years. and not . Thore : than ﬁve yearg, aé .the"
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in clause (c¢), for the word ‘“possess”, the word
shall be substituted;

(i) ‘et the end of clause (d), the word “or” shall be

(#ii) aftey clause (d), the following clauses shall be

“(ey if the holder - of the permit, not being a
r’s permit, fails without reasonable cause to
use the vehicle or vehicles for the purposes for which
the permit wa$ granted; or

(f) if the hylder of the permlt acquires the 01t1-
zenship of any foxeign country:”

(iv) in the proviso,
“furnish” shall be substittted;

(b) after sub-section (1), the

following sub-section shall
. be inserted, namely:—

, “(1A) The transport autho ity wh1ch granted a permit
_ may, after giving the holder thergof an opportunity to fur-
nish his explanation, reduce either\permanently or for such

period as it thinks fit, the number ©

or area covered by the permit on any\of the glounds men-
~tioned in sub- section (1).”;

(© in sub-svectlon 2),—

(i) after the word “permit”, the words\“or reduces the
_number of vehicles or the routes or area co
_ mit” shall be inserted;

(i1) for the words,“the revocation or suspension”, the
~words “the action taken” shall be substituted;

- (d) after sub-section (2), the following sub-section Shall be
o ir’iserted', namely:—

“(3) Where a permit is liable to be cancelled or sus-
X © pended under clause (a) or clause (b) or clause (e) of-
: sectionr (7) and the transport authority is of opinion that
1512 M. of Law—139. o | o
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or the Word “submit”, the woxrd

vehicles or the route:

Amendment

of section 60,

I

ered by a per-
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.:'z-havmg regard to the. mrcumstances oﬂ the case, it would not
e necessary or exped1ent so to cancel or- suspend the.

- - ‘ : sectign (1), the transport authority may,'lnsteedf of cancel-,
Si . IR ~ ling ox suspending the permit, as the case may be, recover
: ' from t e holder of the permit the sum of money agreed
upon.”

e

Amendment  §5 In section 62 Of the principal Act,—

- of gection 62.

(¢) the words Sat its discretion and” shall be omitted;

(b) at the end ok clause (c), the word “or” shall be added;

(c) after clause (c ; the following clause shall be inserted,
namely — : -

“(d) pending deci 'on on an apphcatlon for. the renewal
of a permit;”;

(d) to the said section,

he following provisos shall be
added, namely:— ‘

 “Provided that a tempokary permit under this section - i
shall, in no case, be granted I respect of any route or area N
specified in an application for\the grant of a new permit. ‘
under section 46 or section 54 uring the pendency of the
application:

_ Provided further that a temp§rary permit under this
“section shall, in no case, be granted more than once in
- respect of any route or area specified in an application for the -

renewal of a permit durlng the penden of such application
for renewal.”. : : o

Amendment _ 56. In section 63 of the _principal Act,—-
©of section 63. -

(a) to sub-section (1) the following prov1so shall be added,
. nhamely:— : ‘

“Prov1ded that a prlvate carrlers permlt granted by

'Reglonal Transport Authorlty of the other reglon orof each = °
of the other regions concerned.”;

Bcp,byAct SYOfI” 0 o v . -
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(b) to sub- sect1on (3) the followmg proviso shall be added A
mely:—

“Provided that it shall not be necessary to .follow the
rocedure laid down in section 57 for the grant- of counter-
signatures of permits, where the permits granted in any one
State are required to be countersigned by the State Trans-
pord, Authority of another State or by the Regional Trans-

(c) aftér sub- sect1on (4) the following sub-sectlons shall

be inserted, Ramely:— \

“(5) A\ State Government may, by rules made under

" section 68, specify the conditions subject to which a docu-

- ment issued by a competent authority in the State of Jammu

and Kashmir apthorising the use of a motor vehicle as a

transport vehicld may be deemed for the purposes of'sub-

section (1) to be § permit granted under this Chapter in the
State. ! ! - :

(6) Notwithstanding anything contained in sub-section
(1), but subject. to an¥ rules that may be made under this
Act, the Regional Trangport Authority of any one region
may, for the convenience\of the public, grant a special per--
mit in relation to a publi¢c service vehicle for carrying a
passenger oOr passengers r hire or reward under a
contract, express or implied, Yor the use of the vehicle as a
_ whole without stopping to pick up or set down along the
line of route passengers not ingluded in the contract, and
in every case where such special permit is granted, the
Regional Transport Authority shall assign to ‘the vehicle,
for display thereon, a special distinguishing mark . in the
form and manner specified by  the \Central Government
and such special permit shall be valid\in any other region
or State without the countersignature\ of the Regional
Transport Authority of the other region\or of the State
Transport Authority of the other State, as\the case may

‘and 63C.
“63A. (1) The Central Government may, by notification in Iprer-State

the Official Gazette, constitute an Inter-State Transport‘Com- "Transport
mission consisting of a Chairman and such other members,\not
being less than two, as it thinks fit to appoint for the purpose of

B C

be !1
Y After section 63 of the principal Act, the following sections Insertion of
~ shall be inserted, namely:— . e 2§X sg;g‘ms»

Commission, .
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' sectlon 63C.

(2) Thd, Commission shall perform throughout an inter<
State region dll or such of the following functions as it may be
authorised to dp by the Central Government by notification in
the Official Gaze\e, namely —_—

(a) to prehare schemes for the development, coordina-
tion or regulatiof of the operation of transport vehicles-and
in particular of gogds vehicles in an inter-State region;

(b) to settle all disputes and decide all matters on which
differences of opinion ¥rise in connection with the develop-
“ment, coordination or régulation of the operation of trans-
port vehicles in an inter-S{ate region;

(c) to issue directions ¥ the State Transport Authori- |
ties or Regional Transport Awthorities interested regarding i

vehicles in respoﬂct of any route oy area common to two or
more States;

_sign any permit for the operation of jny transport vehicle

in respect of such route or area commpn to two or more .
States as may be spec1ﬁed in this behalk: by the Central -
Government;

" (e) to perform such other functions as -éy be prescrib- -
ed by the Central Government under section §3C.

(3) For the purpose of assisting the Commiss_ion' in the per- A
formance of its functions-in relation to any area or Mute com- .-
mon to two or more States, the Commission shall associate with

- itself for such purposes as may be determined by rulés made
‘under section 63C, a representative of each of the Governments
interested, who shall be chosen by the Government conceined; -
: _and a person so associated shall have the right to take parf\in
- - the-discussions relevant ‘to that purpose, but shall not have g
o mght to vote at a meeting of the Commission and shall not be a
member of the Commission for any other purpose N

Rm“ot Sormo O
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: ‘powers and functions under . ‘clause (c) of sub-section (2),
iss\es directions to any State Transport Authority or Reg1onal

or area, '

(b) the powers and functions of the Regwnal Transport
Authorities and State Transport Authorities interested in
respect of such route or area shall be exercised and discharg-
ed by the Commissiyn; and any permit granted or counter-

.signed by the Commision for any such route or area shall

be valid for that routd or area, notw1thstand1ng -anything
contained in this Chaptar;

(¢) subject to any rulds that may be made under section
63C, the provisions of thiy Chapter relating to the grant,
~revocation and suspension \of permits and of counter-
signatures of permits by a §tate Transport Authority or
Regional Transport Authority shall, as far as may be, apply
to the grant, revocation and sigpension of permits and’ of
counter-s1gnatures of permits by Yhe Commission;

(d) any permit granted in res
area before the issue of the notificati

" such issue, continue to be effective for\the period specified in
the permit and shall be deemed to hyve been granted by
the Commission under this section as if this section were in
force on the day on which the permit wa} granted.

(6) . Nothing in this section shall be constkued to preclude
the State Transport Authority or any Regional
rity in a State from exercising and discharging 1
functions in respect of any route or area in the
region which 11es wholly within that State.

ct of any such route or

‘powers and
inter-State

“Regional Transport Authoirities interestedf’, in relation
Commiesion, means the Governments of such States, such State

Wm@ﬂ ' e The e

shall, notwithstanding -

(4) ‘Where the Comm1ss1on in the exercise and’ d1scharge R
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in the ord¥r, such of its powers and functions under sub-section
B ~ (2) of sectiok 63A as it may deem necessary for the efficient
dlscharge of \its functions.

(2) All ord¥prs, -diecisions and other instruments .issued by
tke Commission hall be authenticated by the signature of the ]
Chairman or any other member or any officer of the Commission
authorised by the Commission in this behalf.

Power of _ 63C. The Central\Government may make rules to provide
Central j . .

Government for all or any of the fyllowing matters, namely :—

;?1_1ems?ke (a) the period of\appointment and the terms of appoint-

ment of the membery of the Commission, the manner cf
filling vacancies among \members; the conduct of business by
- the Commission and the keports to be furnished by it;

(b) the powers and finctions of the Commlqsmn

(c) the purposes for which representatlves of the State

Governments may be associatyd with tte Commission under
sub-section (3) of section 63A;\

) (d) the form and manner in‘which an application for a
' . permit or counter-signature of a pgrmit may be made;
(e) the fees, if.any, to be levied\by the  Commission;
(f)- the procedure to be followed i
" cation for a permit or counter-sighatu
(g) the grant of a permit and the coynter-signature of a
perrmt and the conditions which may be atdached to a permit;

considering an appli-
3 of a permit;

(h) the authority to which, the time within which and
ike manner in which, an appeal against the decision of the
. Commission may be preferred;
(i) any®other matter which has to be,
prescribed.”. '

or\ may be,

Amendment 58. In section 64 of tke principal Act, for clause (g), the
il seetion 64. 3,45 plquses shall be substituted, namely :—

~ *(g) aggrieved by the refusal to grant, perrmssmn unde* $Wb-
section (1) or sub-section (2) of section 59 or

,BepbyAet MW -
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(h) dggneved by a reduction under sub~>e<,t10n (14)°7
segtion 60 in the number of vehicles or routes Or. area covered,
by permit, or

‘ aggrieved by any other order wkich may be pxescuned ™
59. Aftdr section 64 of the principal Act, the following section Ipeerton . f

shall be inskrted, namely:— _ o e section
“64A \The State Transport Authorlty may, elther on its own Revision.

Authority and\in which no appeal lies, and if it appears to
the State Trahsport Authority that the order made by the
Regional Transpyrt Authority is improper or illegal, tke State

Transport Authory may pass such order in relation to the case
as it deems fit:

Provided that the State Transport Autkority shall not
entertain any applicatipn from a person aggrieved by an order -
of a Regional Transport Authority, unless the application is
made within thirty days from the date of the order:

“Provided further that X{he State Transport Authority shall
not pass an order under thi section prejudicial to any person
without giving him a reasona®e opportunity of being heard.”.

Amendment

of section 67.

(b) in sub-section (2), after claude (f), the following clauses
shall be inserted, namely —

vehicle or its equipment or to cause injury or discomfort to
any other passenger; :

61. In sub-section (2) of section: 68 of the principal
(a) in clause (d), for tke WOTdS “lost or dest yed” the

ct— Amendment
) of section 68

(b) clause ) shall be omitted;
‘(¢) for clause (g), the following clause shall be substi
namely : — '

“(g) the fees to be paid in respect of applications
permits, duplicate permits and plates :

Bep. By Aot )Wm o.
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it granted in one region shall be wvalid in
within the State without counter-signature;

(i) the condjtions to be attached to permits for the pur-
pose of giving effgct to any agreement such as is referred to
in clause (iv) of syb-section (1) of section'43;”;

(f) in clause (o), fol\the words “prohibiting the painting or
marking of a stage or a coRtract carriage”, the words “regulating
-the painting or marking of transport vehicles and the display
of advertising matter thereon)\ and in particular prohibiting the
painting or marking of trans ort vehicles” shall be substituted;

(g) for ciause (s), the following clauses shall be substituted,
' namely:— - ’

“(s) the requirements which shall be complied with in
the construction or use of any duly notified stand or halting
place, including the provision of adequaté equipment and
facilities for the convenience of Ml users thereof, the fees,
if any, which may be charged for dhe use of such facilities,
the records which shall be maintalped at such stands. or
places, the staff to be employed tha&reat, and the duties
and conduct of such staff, and generglly for maintaining
such stands and places in a serviceable akd clean condition,;

~(8s) the regulatlon of motor cab ranksy”;

(h) after clause (t), the followmg clause ‘s all be 1nserted
vamely :—

“(tt) authorising specified persons to enter at all.reason-

. able times and inspect all premises used by pekmit holders

for the purposes of their business;”;

(i) after clause (w), the followmg clause shall be 1nserted
© pamely:—

“ (ww) the licensing of agents engaged in the b élness
of collecting, forwardmg and distributing of goods cayried
by public carriers; .

| ﬁ}blet S'X_ofl@(? -
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) aiter clause (h), thn followmg clause shall vbe mserted
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e ollowmg ¢ ause“shall be* 1nser ed,

“ (yy) the specification of the mun1c1pa1 limits.of a town.
oor of any other area as a free zone within Wh1ch goods may,
subje&t to the prescribed conditions, be ”carrled anywhere
tor vehicle covered by a public carrier’s permit;”.

62. After Chapter IV of the principal Act, the followmg shall be Ingertion of
inserted, namely tIl\elw Chaptes

“CHAPTER IVA

Spec1aL PRovisionNs RELATING TO STATE TRANSPORT UNDERTAKINGS

" 68A. In this Chapter, unless the context otherwise requires,— Definitions,

(@) “road transport service” means a service of motor
vehicles carrying pagsengers or goods or both by road for
hire or reward;

(b) “State transpyrt undertaking” means any under-
taking providing road fransport service, where such under-
‘taking is carried on by,

(i) the Central
ment;

overnment or a State Govern-

bE T

i
(i) any Road Transport Corporation established .

under section 3 of the Roayd Transport Corporations Act _
' 1950

(iit) the De1h1 Road Tra sport Authority estabhsh-
ed under section 3 of the Dellj Road Transport Autho-
rity Act, 1950; : ‘

(iv) any mun1c1pa11ty or any corporation or com-
pany owned or-controlled by the Rtate Government.

“made thereunder shall have effect notwithstanding anything %’I;Vﬁg‘?'i,
inconsistent therewith contained in Chapter IX of this Act or and ot_her
in any other law for the time being in force or\in any instru- laws'
ment having -effect by virtue of any such law.

68C. Where any State transport undertaking is\of opinion Preparation

: . that for the purpose of providing an efficient, adequage, econo- ::%p:fbl“’a‘
L mical and properly co-ordinated road transport service, it is scheme of

: necessary in the public interest that road transport seryices in ;‘;‘;ct“gi‘;s;ce
general or any particular class of such service in relation Yo any of a State

area or route or port1on thereof should be run and operated by {Faasport

undertaking,
1 W 140 .
o) s’ﬁﬂ% o

68B. The provisions of this Chapter and the rules and orders Chapter IVA o
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L SR ke State’ transport undertakmg, whether to-the ‘excl

- _plete or partial, of other persons or otherwise, the State transport
undegiaking may prepare a scheme giving part1cu1ars of the -
‘naturé\of the services proposed to be rendered, the area qr
route prqposed to be covered and such other partlculars respect-
ing thereto as may be prescribed, and shall cause every such
scheme to ke published in the Official Gazette and also in such
other mannex as the State Government may direct.

Ob;ectxon to.

the scheme, 68D. (1) y person affected by the scheme published
under section 68§ may, within thirty days from the date of the
publication of the\scheme in the Official Gazette, file objections
thereto before the State Government.

(2) The State &overnment may, after considering the

SR objections and after giwing an opportunity to the objector or his
representatives and the\representatives of the State transport
~undertaking-to be heard il the matter, if they so desire, approve

or modify the scheme. -

ed or modified under sub-section
(2) shall then be published in\the Official Gazette by the State
Government and the same shaN thereupon become final and
shall be called the approved ‘scheme and the area or route to
which it relates shall be called Xhe notified area or notified
- route:

‘E
a
!

Provided that no such scheme which relates to any inter-
. State route shall. be deemed to be an ajproved scheme unless it -
b has been pubhshed in the Official Gaz te w1th the prevmuq
£ ' " approval of the Central Government.

. Cancéllation

or modifica- 68E. Any scheme published under sub-sgction (3) of section
ti(;ln of 68D may at any time be cancelled or modified by the -State
scheme,

transport undertaking and the procedure laid\down in section
L ' 68C and section 68D shall, so far as it can be madge applicable, be
)  followed in every case where the scheme is pyoposed to be
modified as if the modification proposed were a sepqrate scheme.

Tsoue of per- 68F. (1) Where, in pursuance of an appfoved scheme, any

mits to State State transport undertaking applies in the manner spgcified in
;‘:ﬁr%ggngs_r Chapter IV for a stage carriage permit or a public carrier’s per-

permit to the State transport undertaking, notwithstandiy
anything to the contrary contained in Chapter IV. \

)

Bep.byAct <8 orrep0
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or the purpose of g1v1ng effect to the approved scheme.
N respect of a notified ‘area or notified routg; the Regiotial Trans.
Pt Authority may; by order,— A
(a) refuse to entertain any apphcatwn fof the renewal
0} any other permit;

(b) cancel any ex1st1ng permit;
¢) modify the terms of any existing permit so as to——

(i) render the permit ineffective beyond a specified

i) reduce the number of vehicles authorised to
| under the permit;

(iti) \curtail the area or route covered by the per-
mit in so Yar as such permit relates to the notlﬁed ‘area
or nhotified kpute.

(3) For the remdyal of doubts, it is hereby declared that

. - no appeal shall lie agdinst any action taken; or order passed,

N by the Regional Transpirt Authority under sub-section (1) or
sub-section (2). "

68G. (1) Where, in exégcise of the powers conferred by Principles
clause (b) or clause (c) of syb-section (2) of section 68F, any g}lge‘:ﬁg‘l’g_
existing permit is cancelled or\the terms thereof are modified, ing compen-
there shall be paid by the Statd, transport undertaking to the sation.
holder of the permit compénsation the amount o6f which shall
. - ‘be determined in accordance with Yhe provisions of sub-section
- (4) or sub-section (5), as the case myy be.

(2) Notwitlistanding anything contained in sub-section (1),
no compensation shall be payable on acdount of the cancellation
"of any existing permit or any modificatioh of the terms thereof,
‘when a permit for an alternative route on\ area in lieu thereof
has been offered by the Regional Transport Avithority and accept-
ed by thée holder of the permlt

declared that no
e refusal to
2) of sectlon

(3) For the removal of doubts, it is hereby

compensation shall be payable on account of t

. renew a permit under clause (a) of sub-section
‘68F. -

the terms thereof are modified so as to prevent the ho}der
Beo permit from using any vehicle authorised to be used thereunder
P by . e

m%o

R e




" Payment of

- compensa-
tion,

Power to
make rules,

cation shall be computed as follows —

(a) for every complete month or part - Two hundred
of a month exceeding fifteen days of the  rupees
unexpired\period of the permit;

(b) for part of a month not exceeding One hundred
fifteen days of the unexplred period of the rupees
permlt :

Provided that the\amount of compensation shall, in no case,
be less than four hundked rupees.

(5) Where, in exercise of the powers conferred by sub-
clause (iii) of clause (c) sub-section (2) of section 68F, the
terms of an existing permit are modified so as to curtail the
area or route of any vehicle \authorised to be used thereunder,
the compensation payable to thg holder of the permit on account
of such curtailment shall be an ymount computed in accordance
with the following formula, nam ly —.

YXA
R

Expvlandtion.——In this formula,—
© (i) “Y” means the length or area by whlch the route or
area covered by the permit is curtailey;

(i1) “A” means the amount computey in ~accordance with
sub-section (4);- '

- (i1) “R” means the total length of the xoute or the total
area covered by the permit. B

68H. The amount of compensation payable under section

. 68G shall be paid by the State transport undertaking, to the per- -

son or persons entitled thereto within one month from the date
on which the cancellat1on or modification of the permit, becomes

effective &

Provided that where the State transport undertakin fails
to make the payment within the said period of one month, it\shall
pay interest at the rate of 33 per cent. per annum from the Yate .
on which it falls -due.

681. (1) The State Government may. make rules for the purk
pose of carrying into effect the provisions of this' Chapter.
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©(2) In partlcular and without pre]udlce to the gene,ra ity

~ the foregoing power, such:rules may prov1de for all .or any of .
_"fh‘ followmg matters, namely: —

(a) the form in which any scheme or approved scheme

ay be published under section 68C or sub-section (3) of
. section 68D; .

b) the manner in which ob]ectlons may be filled under
sub-seafion (1) of section 68D;

(¢) the manner in which objections may be considered
and disposed of under sub-section (2) of section 68D;
" (d) the\

{(e) any othier matter which has to be, or may be, pres-
cribed.”.

annér of service of orders under this Chapter;

63. In section 71 of th principai Act,—

Amendment

(a) in sub-section @Q— - of section 71,

(i) after the words “Official Gazette”, the words and
figures “and by causing\appropriate traffic signs to be placed

or erected under section 75 at sultable places,” shall be
inserted;

(u) to the said sub-sec » on, the followmg prov1so shall
be added, namely —

-“Provided that where %ny restriction under this
section is to remain in force\ for not more than one
month, not1ﬁcat1on thereof in the Oﬂ"1c1a1 Gazette shall
not be necessary.”

- (b) after sub-sect1on ), the followm sub- sectlon shall be
inserted, namely:—

“(3) Nothing in this section shall apply to any vehicle
registered under section 39 while it is being used in the’
execution of military manceuvres within the axea and during
the period specified in the notification under syb-section (I)
D - of section 2 of the Manceuvres, Field Firing and Artillery
L of 1938. v+ - Practice Act, 1938.”; :

64 In sectxon 72 of the principal Act— Amendment
: ) of section 72.

(a) in sub section (1), for the words “heavy transpo , ,
 vehicles”, the words “heavy motor vehicles” shall be substltutd

Pnd B‘t;hgeprw be omitted;

-~




(b) in’ sub*sectl n (3),~

(1,) the word’ “or” at the end. of clause (b) shall be
omitted;

i) clause (¢) shall bé omitted..

Amendment 65. Section \{3 of the principal Act shall be renumbered as sub-
of section 73. gection (1) theregf and—

(a) in subgection (1) as so renumbered, the words “or axle -
weight” shall be\pmitted;

(b) after sub-section (1) as so renumbered, the following
- sub-section shall be\inserted, namely:—

- “(2) Where aky excess goods are removed from any
goods vehicle or trailer for storage under :sub-section (1)
such person as may bg authorised in this behalf by the State
Government shall causk a notice in writing to be served on
the owner of the vehicle or trailer, as the case may be,
requiring nim to remove\the goods within the time to be
specified in the notice and\ if the owner of the vehicle or
trailer refuses or fails to remove the goods within the time
specified, the authorised persok may sell the goods by publie
auction and the balance of the kale proceeds, after deducting
therefrom the charges for the stprage of the goods and the
costs incidental to the sale, shall ke paid to the owner of the
vehicle or trailer, as the case may \pe:

Provided that where the excess\goods removed are of a
perishable nature, the sale can be h&ld immediately after
causing the notice to be served on the\driver of the vehicle
or traller

" Amendment 66. To section 74 of the prmclpal Act, the Yollowing shall be
ofsection 74. 33ded, namely : — S

‘ “and when ‘any such proh1b1t1on or restriction is imposed,
shall cause appropriate traffic signs to be placed or erected
under section 75 at suitable places: :

Provided that where any prohibition or restriction under
this-séction is to remain in-force for riot more than:dite month,
notification thereof in the Official Gazette shall not be Necessary,
but such local publicity as the circumstances may permit, shall
be given of such prohibition or restriction.” \.

" Amendment 67. 'In section 75 of the principal Act,—

f secti . ' . : ’
ol se 1°l_1 75 (a) in sub-section (1), after the words-“purpose of”’, th

Rep.by At S of 106 -, .
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, Motor ehicles (Amendinent) .. 1119
brackets and figures
. 1imNs ﬁxed Aunder sub-section .(2) of section 71 or any..prohibi~
.:a_,t,(;'@;t;s or restr1ct1ons imposed under section 74 or generally for

_ the purpose of” shall be inserted;
(b) fter sub-seetion (4), the followmg sub-sections shall be

- No person shall wi_l'f_ul-ly remove, alter, deface, or in
tamper with, any traffic signs placed or erected
section.

ny person accidentally causes such damage to a
traffic sign s renders it useless for the purpose for which
it is placed or\erected under this section, he shall report the
circumstances the occurrence to a police officer or at a
police station as\goon as possible, and in any case within
twenty-four hours\of the occurrence.

(7) For the purkose of brmgmg the signs set forth in

-the Ninth Schedule conformity with any International
Convention relative to\motor traffic to which the Central

Government is for the ¥me being a party, the Central

- Government may, by notification in the Official Gazette,
make any addition or alteration to any such sign and on the

V6__8._';Inv section 86 of the principal Acty :
' (@) in sub-section (1), after the wqrd . “driver”, the words
“and the conductor, if any,” shall be inserted; '
(b). in sub-section (2), after the words “motor vehicle”, the
words and figures “other than a vehicle regigtered under sestion
39" shall be inserted. A
69, In section 88 of the principal Act, after the word “driver”
occurrmg in both the places, the words. “or condudy or” shall be
Inserted. )
70, In sub-section (2) of section 91 of the princip Act after
cla_use (c), the following clause shall be inserted, namel;

“ (cc) the maintenance and management of . godowns for the
storage of goods removed from over-loaded vehicles ®nd the
fees, if any, to be charged for the use of such.godowns;”\

71. In section 92 of the principal Act,—

_ (a) after sub-section (1), the following sub-section .shall
..inserted, namely:—

e

“(14) For the purpose of i’acﬂltatmg and regulating the

services of motor vehicles operatmg between India and any

Rep. by Aot ;g/“W :
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. to be exhibited by suc

~of this Act [other than those
- (4)] or of the rules.made th

- (b) sub-section (3) shall be omitted;
“(¢) in sub-section (4),—

M"Not ¢ or 1080

, Motoerehz'czles (Améndment)

and auLhentlcatlon of travelhng
gr-authorisations to persons employed

s ‘(other than registration marks)
motor vehicles and the manner
in which such particularg are to be exhibited;

referred to in sub- sectlon
g eunder,

(h) the 1dent1ﬁcat10n of th
of such motor vehicles; '

(i) the replacement of the txavelling passes, certi-
ficates or authorisations, permits, Ncences or any other
prescribed documents lost or defade
such fee as may be prescribed;

(7) the exemption from the provis

facilitate such road transport services;

(k) any other matter Wthh is to be,
prescribed.”;

or may be,

(1) in clause (c), after the word “drivers”, the words

ahd conductors” shall be mserted

d, on payment of

| ) ons of such laws .
as relate to customs, police or health \with a view to
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- (i) for the :words, brackets letters and hgure “shall'"
, ply to any motor vehicle to which or to any driver of a
mytor vehicle to whom any rules made under clause (b).
or Yause (c) of sub-section (I) apply”, the followmg shall
be s bstltuted namely:—

“shall apply—

(i) to any motor vehicle to whits or to any
driyer of a motor vehicle to whom any rules made

- 72. In section 93 of the pkincipal Act— " Amendment
! : of section 93,

(a) for clause (a), the f Uowmg clause shall be substituted,
namely : —

3

v “(a) ‘authorised insureX’ means an insurer in whose
case the requ1rements of the\Insurance Act, 1938, are com-

-0f 1938,
phed with;”

-

(‘

(b) in clause (b), after the word \‘includes” , the words *
cover note complying with such requirgments as may be pres-
cribed, and” shall be inserted;

(c) after clause (b), the following clause shall be inserted,

namely:—

“(c) ‘reciprocating country’ means any\ such country as

"may on the basis of reciprocity be notified\by the Central
Government in the Official Gazette to be § reciprocating .
country for the purposes of this Chapter.”.

o ~-73. In section 94 of the principal Act, for sub-section \(2), the Almendmcm
? " Yollowing sub-‘sections shall be substituted, namely:— - Ol section 94.

i o (2). Sub-section (/) shall not apply to . any vehicle Ywned
- by the Central Government or a State Government and uséd for
v - Government purposes unconnected with any commercial enger-
‘ ‘prise. '

1512 M. of Law—141.
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A mendment
"ot section 95.

(a) the Central Government or a State Government, if
the\yehicle is used for Government purposes connected
with \any commercial enterprise;

(b)any local authority;

that behalf under this\Act for meeting any liability arising out
of the use of any vehicly of that authority which that authority
or any person in its empl yment may incur to third parties.

-Bxplanation—For the purposes of this sub-section, “appro-
priate Government” means the Central Government or a State
Government, as the case may \be, and in relation to any local

. authority or State transport undertaking, means that Govern-

" ment which has control over that\]local authority or State trans-

port undertaking.”.

74. In section 95 of the-principalr Acty—
(a¢) in sub-section (I),— )
(i) in clause (a), after the wo “insurer”, the words
and figures “or by a co-operative Xpciety allowed under
section 108 to transact the business of\an insurer” shall be
inserted;

(i1) in the proviso,— _

‘“except as may

(3)” shall be

(1) the words, brackets and figure

be otherwise prov1ded under sub-sectio
omitted;

(2) in clause. (i), after the word “employ ent” where -
shall be

- it occurs for the second time. - the followin
inserted, namely:— ' '

“other than a 11ab1hty arising under thy Work-

- men’s Compensation Act, 1923, in respect of th death 8 of 1913,

of, or bodily injury to, any such employee—
(a) engaged in driving the vehicle, or

~(b) if it is a public service vehicle, engage
as a conductor of the vehicle or in edemmg
tickets on the vehicle, or

Rep. by Act g((‘ofmo»;% 3
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(c)if it is a goods vehlcle. ben‘ig carrl _
the vehlcle ”

(b) for clause (a) of sub-section (2), the followmg clause shall
ubstituted, namely:-—

“(a) where the vehicle is a goods vehicle, a limit of
twgnty thousand rupees in all, including the liabilities, if any,
. arising under the Workmen’s Compensation = Act, 1923, in
respegt of the death of, or bodily injury. to, emoloyees
(other than the: driver), not exceeding six m number, being

in the vehlcle, :

(c) sub-sedtion (3) shall be omi‘cted;

(d) in sub-sketion (4), the words “or a cover note” shall be
omitted;

(e) after sub-sektion (4), the followmg sub section shall be
inserted, namely:— .

“(44) Where 2\ cover note issued by the insurer under
the provisions of thiy Chapter or the rules made thereunder
-is not followed by a pglicy of insurance within the prescrib-
ed time, the insurer shall, within seven days of the expiry
of the period of the validity of the cover note, notify the
fact to the registering authority in whose records the vehicle

. to which the cover note rglates has been registered or to
such other authority as)\ the State Government may
prescribe.”.

#

ct, the follawing sectton Insertion of
new section

75 After sectlon 95 of the pr1n01pa1

shaH be inserted, namely — 95A.

: men
5 “95A. Where, in pursuance of an arraggement between India Valhdity Off
icies o

; and any reciprocating country, any moton\ vehicle registered in ﬁfsur:fme

. the reciprocating country operates on any Youte or within any fssuedin
% k area common to the two countries and there is\in force in relation ‘;‘Sﬁfggit‘“
_ to the use of the vehicle in the reciprocating cquntry, a policy of
L : insurance complying with the requirements of \the law of insu-
rance in force in that country, then, notwithstdnding anything
; contained in section 95 but subject to any rules ;
. ‘ made under section 111, such policy of insurance shall be effec-
‘ tive throughout the route or area in respect of \which the
\ : arrangement has been made, as if the policy of insuxance had
complied with the requirements of this Chapter

"R in Cume,




A_mehdment :
.of section 96.

‘1124

omltted

- he is registered und

Motor Vehtcles (Amendment) : [ACT 100

n sec_luon 96 of the prmelpalwAct——

(a) 1n sub- sectlon (1), the words or a c¢over note” shall be

Where any such judgment as is Keferred to in sub-
section (1) is obtained from a court in the State of Jammu

ent is, by virtue of the provisions of section
13 of the Code &f Civil Procedure, 1908, conclusive as to any
matter adjudicateq upon by it, the insurer (being an insurer
registered under thy Insurance Act, 1938, and whether or not
the corresponding law of the recipro-
cating country) shall ke liable to the person entitled to the
benefit of the decree irh the manner and  to the extent
specified in sub-section (¥), as if the judgment were given
by a court in India:

" Provided that no sum shall be payable by the insurer
in respect of any such judgment unless, before or after the
cormmencement of the proceedingy in Whlch the judgment is
given, the insurer had notice through the court concerned of
the bringing of the proceedings and\the insurer to whom
notice is so given is entitled under thy, .corresponding law of
the State of Jammu and Kashmir or the ' reciprocating
country, to be made a party to the proceedings and to defend
the action on grounds similar to those ecified in sub-
section (2).”; '

(c) in sub-section (3), the words- “or cover note” .shall be

{d) in sub-section (6),—

(i) after the word, brackets and figure “sub-sectio
where it first occurs and after the-word, brackets and fi
“sub-section (1), the words, brackets, figure and letter °
-sub-section (2A4)” shall be inserted;

(i) after the word, brackets and figure “sub-section (2)”
where it last occurs, the words “or in the corresponding
law of the State of Jammu and Kashmir or of the reciprocat-
ing country, as the case may be” shall be inserted..

Bep. by Act S? of 198 o0 “
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sha' -be omitted. S _ £ section

102.

B Amendment
78 n section 106 of the prmc1pal Act,— of TnCm

a) in sub-section (I), after the words “in uniform”, the 106
“authorised in this behalf by the State Government” shall
be 1ns rted;

(b) he provisos to sub-sections (I) and (2) shall be omitted;

() alter sub-section (2), the following sub-section shall be
inserted, nimely:—

“(24Y No person shall be liable to conviction under sub- -
section (I)or sub-section (2) by reason only of the failure to -
produce the certificate of insurance if, within seven days
" from the date on which its production was required under
sub-section (N, or as the case may be, from the date of
“occurrence of the accident, he produces the certificate at such
police station as\may have been specified by him to the

police officer who\required its production or, as the case

may be, to the polide officer at the site of the accident or to

the ofﬁcer in charge of the police station at which he report-

ed the accident: 4 '

Provided that except to such extent and with such
modifications as may be Rrescribed, the provisions of this
sub-section shall not apply to the driver of a transport

vehicle.”.
19. In section 108 of the principal Act, in sub-section (1),— g*fmeng:’gfi‘(‘):}
' ' ' 108,

(3) in the opening paragraph, for the words “public’ service
vehicle”, the words “transport vehicle” ¥hall be substituted; and
the words “as if the society were an authirised insurer” shall be

_.omitted;

i - @) in clause (a), for the words “membeéys of the society”,
: the words “members of, and insured with, the Spciety subject to
a maximum of one hundred and fifty thousand typees” shall be
substituted;

(1id) for clause (b), the followmg clause shall be substituted,
4 - pmamely:— -

; _ “(b) the insurance business of the society shall,\except
’ to the extent permitted under clayse (ce),

B‘,"’ ) -
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such amount as may be speC1ﬁed by the State Govern-
hall be substltuted

’

"+, “(cc) \the -society may, if permitted by the State Govern-
ment and Xubject to such conditions and limitations as may

‘be imposed \py it, accept re-insurances from other societies

allowed to tkansact the busmess of an insurer under thig
section;”

(vi1) in sub-clause\ (i) of clause (f), the Words brackets and
letter “clause (b) of” shall be omitted;

(vii) in clause (g),. e word “and” at the end shall be
omitted; _
(viii) for clause (h), tl

following clauses shall be substi-
tuted namely — : )

“(h) the soc1ety shall,\ in respect of any business
transacted by it of the nature referred to in clause (i) of the
proviso to sub-section (1) of Section 95, be deemed to be an
insurer within the meaning ol sub-section (I) of section 10

" and sub-section (6) of section 13 of the Insurance Act, 1938;

T ’ (i) the provisions. of the Insurynce Act, 1938, relating to
’ the winding up of insurance companjes shall, to the exclusion
of any other law inconsistent therewith and subject to such
'modificationg as may be prescr1bed anply to the winding up

of the society.”.

Sui)s£itl1tion. 80. For section 110_of the principal Act, the\ following sections

tions for
section 110.

of new sec- ghall be substituted, namely:—
Claims “110. (1) A State Government may, by notifisgation in the
Tribunals, . Official Gazette, constitute one or more Motor Accidents Claims
' Tribuhals (hereinafter referred to as Claims Trikunals) for

such area as may be specified in the notification for the purpose

of adjudicating upon claims for compensation in respech of acci-

dents involving the death of, or bodily injury to, persons rismg

out of the use of motor vehicles.
(2) A Claims Tribunal shall consist of such number of mem-

bers as the State Government may think fit to appoint and whege
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it consists of two or more members, one of them shall be appomt
el as the Chairman thereof.

3) A person shall not be quahﬁed for appomtment as a '
_member.of a Cla1ms Tribunal unless he—

(@) is, or has been, a Judge of a High Court, or

) is, or has been, a District Judge, or
(c) is quahﬁed for appointment as a Judge of the High

(4) Where\two or more Claims Tribunals are constituted.
for any area, thg State Government may, by general or special
order, regulate th distribution of business among. them.
110A. (I) An application for compensatmn arising out of an Application
accident of the natur spec1ﬁed in sub-section (1) of section 110 s‘;f,of‘“"e“‘ : S
" may be made— ’ ' ‘

(a) by the person who has sustained thev injtiry; or

(b) where death hag resulted from the accident, by the
legal representatives of the deceased; or

(c) by any agent duly\authorised by the person injured
or the legal representatives &f the deceased, as the case may

(2) Every application under sub‘section (1) shall be made to
the Claims Tribunal having jurisdiction over the arga in which
the accident occurred, and shall be in\such form and shall con- .
tain such partlculars as may be prescrlbe , '

(3) No application for compensatlon ander thié section shall
be entertained unless it is made within sixtk days of the occur- -
rence of the ac<:1dent

‘Provided that the Claims Tribunal may \entertain ~the
_application after the expiry of the said period of Sixty days if it
. is satisfied that the applicant was prevented by suRjcient cause
from making the application in time. '

110B. On receipt of an application for compensatioy made pgq-q of
~under section 110A, the Claims Tribunal shall, after givigg the the Claims
parties an opportunity of being heard, hold an inquiry ind the Tribunal.
claim and may make an award determining the amount of cqm-
pensation which appears to it to be just. and specifying the
person or persons to whom compensation shall be paid; and i
making the award the Claims Tribunal shall specify the
amount which shall be paid by the insurer.

V4% 5 o100




Recovery of
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ingurer as
arrear of
iand revenue,

Bar of juris-
diction of
civil courts.

Amendment
of  section
111,

1128 . Motor Vehicles (Amendment). .
Procedure 110C. (1) In holding any inquir‘yn'undef Section 110B, the .
‘ 2‘,}“ Iggﬁz Cladps Tribunal may, subject to any rules that may be made in
Tribunals. hi
shall be deemeY to be a civil court for all the purposes of section
195 and Chapter XV of the Code of Criminal Procedure, 1898.
» 3) Subject to ¥ny rules that may be made in this behalf, the
Claims Tribunal may, for the purpose of adjudicating upon any
claim for compensatln, choose one or more persons possessin'g
special knowledge of \ny matter relevant to the 1nqu1ry to
assist it in holding the \nquiry. _
Appeéls; 110D. (1) Subject to ¥he provisions of sub-section (2), any

person aggrieved by an awjrd of a Claims Tribunal may, within

ninety days from the date of the award, prefer an appeal to
the High Court: '

Provided that the H1gh Colyrt may entertam the appeal after
"the expiry of the said period of ninety days, if it is satisfied
that the appellant was prevented by sufficient cause from pre-
ferring the appeal in time.

(2) No appeal shall lie against {ny award of a Claims Tri-

bunal, if the amount in dispute in the appeal 1s less than'two
thousand . rupees. : :

110E. Where any money is &ue fromy an insurer under an

award, the Claims Tribunal may, on an application made to it -

by the person entitled to the money, issud a certificate for the

amount to the Collector and the Collect
recover the same in the same manner as
revenue.

shall proceed to

area, no civil court shall have jurisdiction to
question relating to any claim for compensation
adjudicated upon by the Claims Tribunal for- that
injunction in respect of any action taken or to be tyken by or
before the Claims Tribunal in respect of the claim fo ‘compen-
sation shall be granted by the civil court.”. :
81. In sub-section (2) of section 111 of the principal Acty—
(¢) in clause (c¢), for the words “lost or destroyed™, the
wards “lost, destroyed or mutilated” shall be substituted;

Rep.by Act S of 1960
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o (b) in clause (i), after the words “temporary stay therem
the words * or to Vehlcles reglstered in the State of Jammu

shall be inkerted in Chapter VIII, namely:— ‘ ‘;“;‘I"Asewm

“111A. A State Government may make rules for the pur- Power of
pose of ¢akrying ifito effect the provisions of sections 110 to 110E, Stat€ Gov-

. ¢ X ? ernment to
and in particular, such rules may provide for all or any of the make rules.

(¢) the powery vested in a civil court which may be
exercised by a Claimgs Tribunal;

(d) the form and\the manner in which an appeal may
be preferred against an {Yward of a Claims Tribunal; and

(e) any other matter\which 1s to be, Aor may be,
prescr1bed »

83. In section 112 of the principal\Act, for the words “twenty Amendmenr
» 143 9 [ k2] Of sectlon
rupees” and “one hundred rupees the\words “one hundred rupees” rr2.

and “three hundred rupees” shall respegtively be substituted.

84. For section 113 of the principal Akxt, the following seétion Substitution

of new sec«. .

shall be substituted, namely — , . tion for sec-
~ tion TX3.
“113. (1) Whoever wilfully disobeys any direction lawfully Disobedi-

t
_given by any person or authority empowered\ under this Act to orrlgg:s(,‘

give such direction, or obstructs any person\or authority in 033"‘:(‘:{“‘1‘;‘;1
tte discharge of any functions which such. person or authority is of informa-
required or empowered under this Act to discharge, shall, if no tion.
other penalty is provided for the offence, be pun'shable with

. fine which may extend to five hundred rupees.

(2) Whoever, being required by or under this Act supply
any information, wilfully withholds such: information gives .
information which he knows to be false or which he doeg not
believe to be true, shall, if no other penalty is provided for\the
offence, be punishable with imprisonment for a term whikh
may extend to one month, or- with fine which may extend 1
five hundred rupees, or with both.”

lﬁOfI‘aW_mz Evn e dn R - g m




Amendment

of section

114.

- Amendment
of  section
115,

Insertion of
new: section
118A,
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- Motor-Vehicles. (Amendment)

85\Section 114 of the principal Act’ shall‘be" Te-humbered ‘as- sub--

secfion\ (1) thereof and— _
' ) in sub-section (1) as so re-numbered,—

(i) for the word “licence” wherever it occurs, the
words “driving licence” shall be substituted;

(iz) for the words “two hundred and fifty rupees”, the
words “five hundred rupees” shall be substituted;

(b) -after Rub-section (1) as so re-numbered, the following
sub-section shall be inserted, 'namely:— :

“(2) Whyever, being disqualified under this Act, for
holding or ob{aining a conductor’s licence, acts as a con-
ductor of a stage carriage in a public place or applies for
or obtains a cokRductor’s licence or, not being entitled to
have a conductorls licence issued to him free of endorse-
ment, applies. for §r obtains a conductor’s licence without
disclosing the endorgements made on a conductor’s licence
previously held by him shall be punishable with imprison-

ment for a term whick may extend to one month, or with -

fine which may extend %o one hundred rupees, or with both,
and any conductor’s licence so obtained by him shall be of
‘no effect.”. . ! i

86. In  sub-section (3) of section 115 of the principal Act,
the word “timing” shall be omitted.

87. After section 118 of the principal Act, the followmg section
shall be inserted, namely:—

“118A. Whoever fails ‘t’o comply\with the provisions of
clause (¢) of sub-section (I) of sectior\ 87 or of section 88 or
section 89 shall be punishable with imjrisonment for a term
which. may extend to three months, or With fine which may
extend to five hundred rupees, or with botk or, if having been
previously convicted of an offence under - \this section, he is

_ again convicted of an offence under this sedfion, with -impri- °

sonment for a term which may extend . to six\months, or with
_fine which may extend to one thousand rupees,\or with both.”,

88. In section 121 of the principal Act, for the wordg “with fine
which may extend to five hundred rupees”, the words “with

~imprisonment for a term which may extend to three monthk, or with

fine which may extend to one thousand rupees, or with both’ shall
be substituted,




M’otor Vehi‘cles (Amendment) I3k

~8 In Sectlon 122 of the principal Act, for the words “two. hund: Amen,
s”, the words “five hundred rupees” shall’ be substltuted °f Se"ﬂ :

r section 123 of the principal ‘Act, the followmg sectlon Substnurzén

bstltuted hamely:’— : (t)fogetygrs:gc—:-

.tion 123,
“123.\(I) Whoever drives a motor vehicle or " causes OT Using vehi-
allows a Notor vehicle to be used in contravention of the provi- géeg ‘:‘é‘rt;ab:;
sions of sé¢tion 22 or without the permit required by sub-sec- or permit,
tion (I) of Rection 42 or in contravention of any condition of
such permit, ?¢lating to the route on which or the area in which
or the purpgsd for which the vehicle may be used, shall be
punishable for X\ first offence with fine which may extend,to
one thousand rupges and for a subsequent offence if committed
- within three years, of the commission of a previous similar
- offence, with imprispnment which may extend to six months
~ or with fine whic}&m extend to two thousand rupees, or with
both: S

Provided that no cowrt shall, except for reasons to be
stated in writing, impose a\fine of less than five hundred
”rupees for any such subsequ nt offence.

(2) Nothing in this section shall apply to the use of a motor
- vehicle in an emergency for the\conveyance of persons suffer-
ing from. sickness or injury or for the transport of materials.
for repair or of food or materialy to relieve distress or of %
medical supplies for a like purpose:

Provided that thé person using thy vehicle reports such
use to the Regional Transport Authority\within seven days.

(3) Where a person is convicted\of am\ offence under this
section, the court by which such person is cynvicted may, in
addition to any sentence which may be passed under sub-
sectlon (1), by order—

-

(a) if the vehicle used in the commission % the offence. -
is a. motor. car, suspend its certificate of regis atlon for a
perlod not exceeding four months; -

). 1f the veh1c1e used in the commission of th offzence
is a transport vehicle, suspend its permit for a period not
exceeding six months or cancel it.

(4). The court to which an appeal lies from any conviction
in respect of an offence of the:nature specified in suk-
section (1) may set aside or vary any order of suspension qr can
cellation made under sub-section (3) by the court below and the

ta
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cmrt to whlchf’:appeals ordlnarlly he' from the courtf%elow
nay set as1de or Vary any such order of suspenslon or cancel-

against the COnviction in connection with wHich suéh
yr was made.”. : ' / :
N y

ﬁ‘g"‘e“s‘i“c}‘l?é‘; 01. In Section 124 of the principal Act, for the words “one hundred
£24, - - rupees” and “five hundred rupees”, the words “two. hundred rupees”

and “one théusand rupees” shall respectively be substituted.

‘ Afl'!lendm§nt - 92, In sectidpn 125 of the principal - Ac.t, for the words “five
;’25' section hundred rupeesX, the words “one thousand rupeées” shall be substi-

tuted.

. Insertion of - 93, After section\127 of the pr1nc1pa1 Act, the followmg section
new section 1 .
127A. sh;m be inserted, namely:— -

gﬁxgg:f‘sies?y “127A. (1) If the person contravenmg any provision of
this Act is a compdny, every person who, at the time the

. offence was committdd, was in charge of, and was responsible

to, the company for the conduct of the business of the ecompany,

as well as the company) shall be deemed to be guilty of the

" contravention and shall\be liable to be proceeded against and

" punished accordingly:

Provided that nothing\ in this sub-section shall render
any such person liable to an¥ punishment provided in this Act,
it he proves that the offerlce was committed without his
_knowledge or that he exercisad all’ due diligence to prevent
‘the commission of such offence.

(2) Notwithstanding anything
(1), where an offence under this A4¢ has been committed by a
company, and it is proved that the offence was committed with
the consent or connivance of, or.is atiributable to any - neglect
on the part of, any director, manager, Secretary or other officer
‘of the company, such director, managkr, secretary or other
officer shall also be deemed to be guilty of that offence and
shall be liable to. be proceeded agdinst and punished
accordingly. - '

Explanation-—For the purposes of this s‘et’ion,-~

(a) “company” means any body corporate and includes
a firm or other association of individuals; and

(b) “director”, in relation to a firm, means
the firm.”, '

Rep. by Aot mfmo* BLIEERT
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4‘ In 9ect1on 129 of the pr1nc1pal Ach, S Kendrient
E P e of section ' ]'
:--(a) in-sub-section (2)— | ) . c t29. f

(i) after the words “authorised in this behalf” the
woxds “or other person authorised in this beha,lf” shall be
inseXed;

(it), the words, brackets and ﬁgﬁre “and the said .court
'shall, on the first appearance of such driver before it, return
the licenge to kim in exchange for the temporary acknow-
ledgment ‘\given under. sub-section (3)" shall be inserted at . = =~
the end:;
(b) in sub-segtion (3)— . k

(1) for the\words “A police officer”, the words “A police .
officer or other Rerson” shall be substituted; N

- (4i) for the rds “or the court has otherwise ordered” \
the following shalk be substituted, namely : — "

“or until suck date as may be specified by the police
officer or other pyrson-in the acknowledgment, which-
~ever is earlier:

Provided that if \any magistrate, police officer or
other person authorisad by the State Government. in
this behalf is, on an application made fo him, satisfied
that the licence cannot b, or has not been, returned to
-the holder thereof beforehe date specified in the
acknowledgment for any reyson for which the holder is
not responsible, the magistrafe, police officer or other
person, as the case may be, may extend the period of
authorisation to drive to such date as may be specified

" in the acknowledgment.”, -

95, In section 129A of the principal Act, for Yhe words, bracket. Amendment
and figures “sub-section (I) of section 22” “the\word and figures ‘;ggA section
“section 22” shall be substituted. , )

96. In the opening paragraph of sub-section (1)

section 130 Amendment
of the principal Act, for the Word “may”, the word sha"” shall ‘I’go section
s be substituted. )

) 97. For section 134 of- the principal "Act, the followin
shall be substituted, namely:—

section substitution
of Dew
~ section for

section 134.
an gffect of
apphcatlon for rev1sxon has been made against any Longer appeal and

revision on
................... T orders passed
the application for. revision shall not operate as a stay’ of thd by original

order passed by the original authority and such order shall \PUtkority:

Bop, by dat
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it appears to the prescribed appellate authority . or rev1s1or_1a1
authority, ag the case may be, that such error, omission or
s, in fact, occasioned a failure of justice.”.

Amendment
of ~  First Lo
Schedule. (a) for For

Form of dpplication for Nicence to drive a motor vehicle

App watzon ‘ ' o ‘

- I apply for a licence to enable Me to drive *as a paid employee
~ *public service vehicles, *goods velcles, the vehicles I wish to
drive being of the following class (es) ~ :
*(a) motor cycles,
*(b) invalid carriages, -
*(c) light motor vehicles,
*(d) medium motor vehicles,
*(e) heavy motor vehicles,
*(;f) road rollers,
*(g) a vehicle of a special type (descrlpt'on attached) con-
structed or adapted to be dtiven by me)
T A

Particulars to be furnished by the applicayt’

1. Full name and name of father or husband........ e veus
2. Permanent addreésv..............,..._........m........_...-,, .

; 3. Temporary address ...... e iereesireeeeeaneeaeranns
4. Age at the date of application........... wradegeny e

5. Have you previously held licence? If so, give particulays of
all licences held......... et et vt aaaas : '

" #Strike out whichever is not applicable.

‘Repby At  huriso o ;2



. ave $ou been d1squa11ﬁed for obtammg a hcence to drlve"
If 50, for what Teason. ... . SR

III

Declaratio'n as to physical fitness of applicant and knowledge of
riving regulations and traffic signs

The applicant is required to answer “Yes” or “No” in the space
provided opp051te ach question.

(a) Do you suffer from epilepsy, or from
sudden attasks of disability, g1dd1ness
or fainting?

-(b) Are you able t§ distinguish with each -
eye at a distancg of 25 yards in good
. daylight (with glasses, if worn) a
motor car number plate containing
seven letters and figures?

(¢) Have you lost either hand or foot or
are you suffering from\ any defect in
movement, control or muscular power
of either arm or leg? '

(d) Can you readily distinguish\the pigmen-
tary colours red and green?\ .

(e) Do you suffer from nlght bli dness‘? B

(f) Are you so deaf as to be unable\to hear
- the ordinary sound signals?

(9) Do you suffer from any other d1 pase : .
or disability likely to cause your dxiv-
ing of a motor vehicle to be a sour
of danger to the public?

(k) Are you cognisant of the provisions of
sections 81, 82, 83, 84 and 85 of, and
the Tenth Schedule to, the Motor
Vehicles Act, 19397

(i) Do you know the meaning of the traffic
signs -specified in the Ninth Schedule
fo the Motor Vehicles Act, 19397

P by Aoy Edgge .




R
N K

- motor veh1c1e to the attached 11cence

1136 'Motor -Veh’z'clés'(Amendment) o {acT 100 -

e 1—An applicant who answers “yes”.to any of the- questlt'm's (ahy,
e(c), ,(-e; (f) and (g), or “no” to elther of the questions (b) and. (d)-should
% 1s answer Wlth full partlculars, and may be requlred to glve

A appllcant who answers “yes” to questlons (b) (c) @, (h)
and (i) in the declaration and “no” to the other duestions may claim to be-
subjected to a\fest as to his competency to drive vehicles of a specified class
‘or classes.

Nore 3.—The provisions 6f the Motor Vehicles Act, 1939 referred to m
Juestion (h) are raproduced on the attached sheet which should be detach-
ed and kept for subkequent guidance.

Dated 19 _
“ Signatu'}'e or thumb impression of.dppltcan't'.
Nore—The fee for the\issue of a driving licence is Rs. 11/-. '

| Certificaty of test of ability to drive:

qu applicant has passe /failed in the test spec1ﬁed in the Third

Schedule to-the Motor Vehigles Act 1939. The test was conducted
on a (here enter descrlptlon of vehicle)

' \ on date

Signature of Testing Authority.

Duplicate signature or thumb

impression of applicant.”;

(b) after Form A, the folloking Form shall be .inserted,

namelv —

“Form AA
(See sect1on 8A)
Form of application for the addttwn of a mew class of wehicle to

a d'rwmg licence

I hereby apply for the addition of the following class/classes of

(a) Motor cycles

(b) invalid carriages,

(¢) light motor vehicles,

(d) rriediu»m motor vehicles, '
(e) heavy motor vehicles,

(f) road pollers, : S
Rep. by Act ’%f ofweo
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t&@heﬁ) ,con\t_ ,\ SO

* Required only \Where the apphcant is not entitled to drive as a pald -

employee or\ to drive a transport vehicle and now wishes to do so. Strike
out if not.applicable.

19
Signature or thumb impression of applicant.
Note—No fee bther than «a fee for a test of ‘competence ito drive is - S
“':'x':_hargeable for the addition of :a.new class :of vehicle to.a driving licence.”; _‘__
. Ce ificate of test of abili‘ty to drive :
The applicant has\passed/failed in the test specified in the Third

/Schedule to the Motor\Vehicles Act, 1939. The test was conducted on
‘a (here enter description of vehicle) :

on date -

Signature of Testing Authority..
Duplicate signature or thumb
impression of applicant.”;

(c) for Form B, the ollowing Form .shall be substituted,

. namely —

[See section 11(2)]

. Form of application for the re ewal -of ,driving: licence _

~ I-hereby apply for the renewal of Wy driving :licence which ds -

-attached, and particulars of which .are .as\follews:—

. (a)- Number..

(b) Date of .issue.

(¢) Licensing Authority by Whi_'c‘h icence was issued.

My pfesen’t’ address is '

If this address is not entered on the licence\l do/ do not vmsh

that it should be so entered -
If the licence is ndt attached, reasons why it -is :not ;available.

If the licence was not renewed within 30 days oi\ the date of.

- expiry, full reasons for the delay. |

~ The renewal of the lleence has not ‘been refused by an Jicensing

-atthority. - :

1512 M. of Law—143
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- Renewal of -

?‘S"mg licen-jt, Tenew .a- driving:
- C¢

"the date of its renewal.

fact of renewal to the authority which issued the driving lic

Bep. by Aot S of 108 O

- hereby%@eclafﬁemtha
“abijlity 11ke1y to causg.my, . V- : >
entsred in my licence to be a-source of danger to’the publlc

Dated

S*zgnatu're or thumb immpression of applicant.
Address.

 Nore—The\fee for the renewal of a licence is fixed by section 11 of the
Motor Vehicles\Act, 1939, reproduced on the reverse,

(Reverse) _

11 (1) .Any licépsing authority may, on an application made to

6f a. dr1v1ng licence is
of its expiry, the driving

2 An ayphcatlon for -the\renewal of a driving licence shall be
‘mads 1n Form B as set forth \in the First Schedule and shall con-
"tain* the ‘declaration required by\ that form: provided that where

‘the applicant does not or is unable to subscribe to the said declara-

tion, the provisions of sub-section ) of section 7 shall apply.

(3) Where an appiication for the\renewal of a driving licence is
made previous 10, or not more than\thirty days after, the date of
its expiry, the fee payable for such reng¢wal shall be nine rupees.’

(34) Where an application for the rénewal of a driving licence
- ds imade more than thirty days after the date of its exp1ry, the fee
payable for such renewal shall be eleven T pees:

Provided that the fee referred to in su -s‘ectibn- (3) may be>
-decepted by the licensing authority, if it is satisfied that the holder

-of the driving licence was prevented by good ause from applying '

within the time spec1ﬁed in that sub-section:

_ Prov1ded further that if the application is ma more than five
veéars after the licence has ceased to be effective, the licensing
authomty may refuse to renew the driving licence, un ess the appli-

cant’ undergoes -and. passes to its satisfaction the test o competenc.e'

to drlve spec1ﬁed in the ThlI‘d Schedule

(4) “When: the authorlty renewmg the dr1v1ng licence i
authorlty which “issued the driving ligence, it :shall intimeqte the

e et e




B ;.(z) for 1tems (b) to:‘-(k) bo»n mcluswe,
hall be ‘substituted, namely:— -

/_ “(b) invalid carriages,
' (¢) light motor vehlcles,
(d) medium motor vehlcles,
_ (e) heavy motor veh1cles,
\(f) road rollers, : .
) @ motor vehicle hereunder described:—";

(i) after the words and asterisk “paid employee*”, the
words and\ asterisk “a transport vehicle*” shall be inserted;

the follc

(iit) for\ the heading “Authorisation to drive a public
... service vehiclg”, the followmg headmg shall be substituted,
namely: —

“Authoh

_ ation to drive a transport vehicle”;
(e) in Form E,— o

i

(?) for entry 1,

he following entries shall be -substi-
tuted, namely: — :

~ “l. Full name,\name of father or husband, and
address of person to‘pe registered as registered owner.

A\

1A. Age of the person to be registered as regis-
tered OWner........ ; oo

1B. Name and address\;f the person from whom the

: vehlcle was: purchased ...... ....\’\’,. . o ‘ _
(it) after entry 13, the follovﬁn‘g Sh_'all: ’ B.e“fi'nserte_d,
_ namely — - _ \ :

“13A. T hereby-declare that this vehlcle has no’o been
- vegistered in any State in India. A ,

Additional particular to be completed _oqu in the
case of transport vehicles other than mygtor cars.

13B. Colour or colours of body, wingy and - front

' (ii1) in entry 16, after the word: “weight”, - th b}‘acketsﬂ;
and words “(to be furnished-in the case of heavi:
vehicles only)” shall be inserted;
Bep.bydot (Eofi06 o
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. :':‘-'(w)' Ibfthe“

to entry 20, the 'words and brackets “in respect of
(to be furmshed in the case- of heavy motor
vehicles oRjly)” shall be added;

g s S R B R L R e U

¢f): Form F xhall be omitted;

(9). in. Form G,

(i) after the

ords “name of father”, ' the words “op
husband” shall be ,

serted;

, the fdlloWing shall be inserted,

. S o ('iii) in entry 14; after the word “weight”, 'the brackets:
and words “(in the case of heavy otor vehigles: only)” shall |
be mserted ' '

: (iv) in entry 17, for the word “the”; théz'word “each”
©  -shall be; s,ubstitut,ed.;,__

(v) to entry 18, the words and bra ets “in Tespect of

each: axle (in-the case of heavy motor vehjcles only)” shall
be added; - :

(h) in Form H, for the words, figures and’ brachets “sectlons ' |
38 and" 39 (2)” the word and' figures “section 38" shal{ be substi-
. tuted..

99. In the Fourth Schedule to the pr1nc1pa1 Act, in Part for Amendment .
the words “five figures”, the words “six figures, or a broad axrow Sihegﬁl‘;f“‘ ‘
followed by two: letters and not more than five ﬁgures”r shall \be

_substituted. _ ) R 1
s , o S \ é

Eep,ﬁylct S?vofmo'\




figures, and the letters and figures shall be shown—

- 2. In the case of- temporary re-

4, In otker case

Bepbydor cpoflggo ‘

y

' [See sections 24 (3) and 29 (2]
REGISTRATION MARKS

radesh. AP AD

Assam, AS ‘ :
Bihar. BR /-
_ Bombay. BM, BY
Kerala. KL -

Madhya Pradesh. MP, CP
Madras: MD, MS:
Mysore MY

Orissa OR -

Punjab. PN, PU
Rajasthan.

Uttar Pradesh.
West Bengal: - :
Delhi.

Himachal' Pradesh
Manlpur

Tripura. :

Andaman and Nlcobar
Islands, S

Laccadive, Minicoy a.nd,; ‘
Amindivi Islands.

Nore.—These letters shall be followed by not ore: ‘than four

1. In the case of transport
vehicles

In black on a white g ound.
gistrations (section. 25),

3. In the case of: reglstratlon
marks allotted to dealers

[section 41(2) (k)]

In red on-a yellow: ground,

In white on a red ground

In Whlte on a black. ground.
0 Ty 5¢

“THE SIXTH SCHEDULE ; ,-" o . (81:11}21 ‘Scho-




» subsutuuon 102, Ror the Elghth Schedule to- the prmclpal Act the followmg

Supe Selter gohedule hall be substltuted namely —

Btghth Sche.
dule, »

“THE EIGHTH SCHEDULE
[‘See section 71]
LrMITy OF SPEED. FOR Moror VEHICLES

» Maximtm speed
Class of ¥¢hicle ‘ per hour
. T Miles

(1) If all the wheels of the hicle are with pneumanc '
tyres and the vehicle is not drawing a traller —

(a) if the vehicle is a hg motor vehicle or a

motor cycle . . . . - No limit
() if the vehucle isa medm motor vehicle . - 35
(o) if the vehicle is a heavy movor vehlcle and a A

public service vehicle . . ’ 30 .
(d) if the vehicle is a heavy motor ehlcle but not

a public service vehicle . . . 28

(2) If the vehicle is drawing not more than one trailer
(orin the case of artillery equipment, not mere than two
. trailers) aud all the wheels of the drawing vehicle and the
trailer are fitted with pneumatic tyres :— \

(@) if the vehicle is a hght motor vehicle'and the - ©
trailer . being two-wheeled has a laden ‘weight\ not
exceeding 1,700 pounds avoirdupois . <N 35

(®) if the vehicle is a light motor vehicle and the
trailer has more than two wheels or a laden welght
exceedxng 1,700 pounds avon-dupoxs ..

(c) if the veh1(;1e is a medium motor vehicle . | .
(d) if the vehicle is a heavy motor vehicle ..

' (3 Any case not covered by entry (z) o}»r_?_ent,ry (@ S
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